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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI
(PRINCIPAL BENCH)

Appeal No. 31 of 2025

(I.A No. 312 of 2025)

Amarjit Singh
..... Applicant / Appellant

V/s

State of Punjab and Others

....... Respondents

Reply by way of affidavit of Er. Vipan Kumar, Environmental

Engineer, Regional Office, Rupnagar on behalf of Punjab Pollution Control Board
i.e. respondent no.3 and 4.

I the above-named deponent, do hereby, solemnly affirm and state

as under:

RESPECTFULLY SHOWETH

1)

That the above-mentioned Appeal has been filed by the appellant under
Section 16 read with Section 18 of the National Green Tribunal Act, 2010,
thereby challenging the order dated 04.03.2025 passed by the Punjab
Pollution Control Board (PPCB) directing the disconnection of the electricity
supply to the Appellant poultry farm. A prayer has been made to quash
and set aside the impugned order dated 04.03.2025 by the respondent
Punjab Pollution Control Board.




2)

3)

That this Hon'ble Tribunal Tu@s pleased to stay the operation of the

impugned order dated 04.03.2025 passed by the Punjab Pollution Control

Board by passing an order dated 05.05.2025 after considering the

submissions made by the counsel for the appellant. In this regard, the
relevant extract of paragraph 5 and 6 of the order dated 05.05.2025
passed by this Hon'ble Tribunal is reproduced below for kind perusal and

reference:

"s. It has been submitted by Counsel for the Appellant
that apart from the impugned order, no other order has
been passed by the PPCB directing closure of the
Appellant’s unit and that the notice dated 30.08.2029
was issued to the Appellant of which the Appellant had
filed reply dated 13.11.2024, but thereafter neither an
opportunity of hearing has been given nor any separate
order was passed and the impugned order also does not

contain any reason.

6. Having regard to the submissions made above, we
direct that the operation of the impugned order dated

04.03.2025 shall remain stayed till the next date of

hearing, subject to the condition that the Appellant will

comply with the applicable requirements of obtaining the

CTE and CTO.”
That the deponent namely Er. Vipan Kumar is working as Environmental
Engineer in the Punjab Pollution Control Board and is posted in the
Regional Office of the Board at Rupnagar. The deponent is well conversant
with the facts of the case and is competent and authorized to file and

swear the bresent reply by way of affidavit on behalf of Punjab Polfution

Control Board i.e. respondent no. 3 and 4.
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That considering the facts and circumstances of the case and the
submissions made in the above-mentioned appeal, the deponent is filing
the present reply by way of affidavit on behalf of Punjab Pollution Control
Board i.e. respondent no. 3 and 4 mentioning therein the relevant facts of

the case, which may kindly be read in the following paragraphs.

That briefly submitted, the respondent Punjab Pollution Control Board has
received a complaint against the poultry farm being operated by Sh.
Amarijit Singh S/o Sh. Sarwan Singh resident of Village Raipur Mune vide
letter no. 179-82 dated 22.04.2024 from the office of Sub Divisional
Magistrate, Sri Anandpur Sahib, District Rupnagar. A copy of the complaint
received by the Board is enclosed as Annexure R 3-4/A. The poultry
farm was visited by the officer of the Board on 24.04.2024 in the presence
of the owner (Sh. Amarjit Singh) and the complainant (Smt. Daljit Kaur)
and in view of the fact that the poultry farm has not obtained the consent
to establish / consent to operate from the Board, a show cause notice for
violation of the provisions of the Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act,
1981 was issued to Amarjit Singh Poultry Farm, Village Raipur Mune, Tehsil
Sri Anandpur Sahib, District Rupnagar vide letter no. 1068 dated
06.05.2024 with an opportunity to file reply within 15 days. A copy of letter
no. 1068 dated 06.05.2024 is enclosed as Annexure R 3-4/B. However,

no reply was received from the appellant herein.

That the poultry farm with 24000 birds in four sheds was found to be in
operation during the visit of the officer of the Board on 23.08.2024 without

the consent to establish / consent to operate of the Board. It was observed
by the visiting officer that a Government School is situated at 76 meters
from the boundary of the poultry farm and village phirni is located at about
200 meters. Hence, notice to issue directions u/s 33-A of the Water
(Prevention and Control of Pollution) Act,r 1974 and 31-A of the Air

(Prevention and Control of Pollution) Act, 1981 was issued to the poultry
farm vide letter no. 2835 dated 30.08.2024 with an opportunity of hearing
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before the Chief Environmental Engineer of the Board at Patiala on
11.09.2024. A copy of letter no. 2835 dated 30.08.2024 is enclosed as
Annexure R 3-4/C. However, the poultry farm failed to attend the
hearing.

That the case was considered and vide letter no. 3194 dated 17.09.2024

another opportunity of hearing for 29.09.2024 was extended to the poultry
farm. A copy of letter no. 3194 dated 17.09.2024 is enclosed as
Annexure R 3-4/D. Sh. Amarjit Singh, Owner of the poultry farm
attended the hearing and informed that he has established the poultry
farm in the year 2020 and is operating it since then and submitted a copy
of the letter bearing no. 6096 dated 18.08.2020 issued by the Regional
Office, Mohali of the Board to the SDM, Shri Anandpur Sahib, wherein it
was informed that the poultry farm has not obtained consent to
establish/consent to operate from the Board under the Air Act, 1981 and
Water Act, 1974 and that as per PPCB office order no. 1021 dated
30.10.2017, units with less than 1 lakh birds need not to obtain consent of
the Board. He also submitted a copy of No Objection Certificate (NOC)
dated 12.03.2020 issued by Gram Panchayat, Village Raipura, Block Nurpur
Bedl, District Rupnagar for establishment of the poultry farm. He requested
for giving time for applying for obtaining consents to operate of the Board.
After hearing, the poultry farm was directed to apply for the consents of
the Board and the Environmental Engineer, Regional Office, Patiala was
directed to visit the poultry farm, verify the submissions made during the
hearing and process the applications for consents to operate. It was made
clear to the poultry farm that in case the poultry farm was found to be not
meeting with the siting guidelines prescribed by the Central Pollution
Control Board, Punjab Pollution Control Board, then strict action will be
taken to against the poultry farm including its closure without any further
opportunity of hearing. The proceedings of the hearing held on 23.09.2024
were conveyed for compliance to the poultry farm vide letter no. 3429
the same is enclosed as

dated 25.09.2024 and a copy of

Annexure R 3-4/E.
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8) That in compliance to the decisions of hearing, the poultry farm applied for

obtaining the consents to operate of the Board under the Water
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and
Control of Pollution) Act, 1981 for the production of hens and rooster

female and male @ 23900 nos. / year. The poultry farm was visited by
officers of the Board on 07.10.2024 and it was observed that

The unit is a broiler farm having 4 no. sheds and was
in operation during the visit.
b. The poultry farm has about 24000 birds in 4 no. sheds.

The unit has provided one no. borewell as source of
fresh water supply, however no water meter has been
provided.

d. There is no captive feed mill provided in the broiler

farm.

The poultry farm has provided deep burial pit for
disposal of dead birds.

The poultry farm has provided DG set of capacity 160
KVA with canopy but inadequate stack height.

There is a Government School at a distance of about
80 meters from the boundary of the poultry farm and
the village phirni is located at a distance of about 260
meters from the boundary of the project. However, the
poultry farm has submitted copy of distance certificate
from Tehsildar, Sri Anandpur Sahib, as per which the
residential area is at a distance of 510 meters from the
site, which is incorrect.

There is no national highway/State highway situated
on village link road. From the above, it is clear that the
poultry farm is not meeting with the sitting guidelines
framed by CPCB for such type of unit. Hence the site is

not suitable.

9) That considering the observations of the visiting officer and the facts that
the poultry farm is not meeting with the siting criteria prescribed by the
Central Pollution Control Board and Punjab Pollution Control Board, the

consents to operate applied by the poultry farm under the Water
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(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and
Control of Pollution) Act, 1981 were refused on 16.10.2024. The refusal of
consents to operate was conveyed to the appellant herein by the Board

Management  System vide separate

through  Online  Consent
communications. The refusal of consent to operate under the Water
(Prevention and Control of Pollution) Act, 1974 dated 16.10.2024 is
enclosed as Annexure R 3-4/F and the refusal of consent to operate

under the Air (Prevention and Control of Pollution) Act, 1981 is enclosed as

Annexure R 3-4/G.

That it is pertinent to mention here that the Guidelines for Poultry Farms
were developed in the year 2015 which were applicable to the Poultry
Farms handling above 1 Lakh Birds. The Guidelines for Poultry Farms were
revised by the Central Pollution Control Board in the year 2021 and 2022 in
pursuance to the Orders dated 16.09.2020 passed by the Hon'ble National
Green Tribunal in the matter of Original Application No. 681 of 2017 and
Orders dated 10.12.2021 passed in the matter of Original Application No.
320 of 2021 respectively. The Siting Criteria and Regulatory/Monitoring
mechanism as prescribed by the Central Pollution Control Board in
paragraph 07 and 08 of the Environmental Guidelines for Poultry Farms

(Published in January 2022) is reproduced herein below for kind perusal

and reference.

7.0 Siting Criteria
Nevs Poultry Farms (Set up after issuance of Guidelines) should preferably be

established
500 m from residentigl zone in order to avoid nuisance caused due to

odour & flies
100 m from major water course like River, lakes, canals and drinking
water source like wells, summer storoge tanks, in order to avoid

centamination due to leakages/spillages, if any.

100 m from national lighway (NH) and 50 m from State Highway (SH)in
order to avoid nuisance coused due to odour & flies.

10-15 m from rural roads/internal roads/village pogdandis




11)

75

¢ The Poultry sheds should not be located within 10 m from farm boundary
for cross ventilation and odour dispersion.

8.0 Regulatory/ Monitoring Mechanism for Poultry Farms

® SPCBs/PCCs shall upload Environmental Guidelines on their website.
® Guidelines shall be applicable to all the category of Poultry Farms.

® Poultry Farms handling birds above 25,000 at single location will have to
obtain consent to establish (CTE) and consent for operate (CTQ) under the
Water Act, 1974 & Air Act 1981 from State Pollution Control

Board/Pollution Control Committee.

¢ Asper the directions of Hon’ble NGT dated 10.12.2021 (0.A. No. 320/2021:
Gauri Maulekhi Vs. Union of India & Ors, poultry farms handling above
3,000 birds at single location shall also obtain consent to establish (CTE)
and consent for operate (CTO) under the Water Act, 1974 & Air Act 1981
from State Pollution Control Board/Pollution Control Committee w.e.f.
01.01.2023

¢ The Poultry Farms are categorized under “Green” Category, therefore
validity of consent will be 15 yrs.

* Animal Husbandry Department of the State/Districts to assist the poultry
farms for implementation of Guidelines.

A copy of the Environmental Guidelines for Poultry Farms issued by the
Central Pollution Control Board in January 2022 is enclosed as

Annexure R 3-4/H.

That in view of the facts that the Appellant Poultry Farm has been
established and is operating in violation of the Siting Criteria framed by the
Central Pollution Control Board and the Poultry Farm has not obtained any
permission, the Competent Authority of the Punjab Pollution Control Board
by invoking the provisions of Section 31-A of the Air (Prevention and
Control of Pollution) Act, 1981 has issued directions to the effect that the
Poultry Farm will not add any birds in the farm, shall shift the Poultry Farm
to another suitable site as per Central Pollution Control Board Guidelines
within three months and shall obtain prior Consent to Establish/Operate
under the provisions of the Water (Prevention and Control of Pollution) Act,
1974 and the Air (Prevention and Control of Pollution) Act, 1981 from the
Board for the new site. The directions under Section 31-A of the Air
(Prevention and Control of Pollution) Act, 1981 were conveyed to the

08 SEP 2025
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appellant Poultry Farm vide letter no. 3921 dated 29.10.2024 for
compliance and a copy of the same is enclosed as Annexure R 3-4/1.

That it is relevant to mention here that the appellant Poultry Farm has
obtained Consent to Establish (NOC) on 23.12.2024 having validity up to
31.12.2025 from the Punjab Pollution Control Board for the setting up of a
new Poultry Farm at another site in the name of a family member Sh.
Gurvir Singh (M/s Gurvir Poultry Farm, Village Raipur, P.O. Takhatgarh,
Tehsil Anandpur Sahib, District Rupnagar). A copy of the Consent to

Establish (NOC) obtained by the appellant on 23.12.2024 for the new site

in the name of Sh. Gurvir Singh, Proprietor is enclosed as

Annexure R 3-4/3. A copy of Aadhar Card of Sh. Gurvir Singh in which
address C/O Amarjeet Singh, Village Raipur PO Takhatgarh, Tehsil
Anandpur Sahib, Raipur, Rupnagar, Punjab, 140119 has been mentioned is

enclosed as Annexure R 3-4/K.

That the period of three months granted by the Board with the issuance of
directions under Section 31-A of the Air (Prevention and Control of
Pollution) Act, 1981 vide letter no. 3921 dated 29.10.2024 to shift the
Poultry Farm to new site stands expired on 29.01.2025. In order to check
the compliance of the directions issued by the Board, the site of the
appellant Poultry Farm was visited by the officer of the Board on
05.02.2025 and it was observed that the Poultry Farm is still being
operated at the existing site and no construction activity has started at the
new site of M/s Gurvir Poultry Farm, Village Raipur, P.O. Takhatgarh, Tehsil

Anandpur Sahib, District Rupnagar.

That taking cognizance of the above facts and considering the operation of
the appellant Poultry Farm at the existing location in violation of the
directions already issued, the Board vide letter no. 6404 dated 04.03.2025
has confirmed the directions under Section 33-A of the Water (Prevention
and Control of Pollution) Act, 1974 and under Section 31-A of the Air
(Prevention and Control of Pollution) Act, 1981 to the following effect:

08 SEP 2025
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i, That the poultry farm shall take all necessary steps to close
down its operations.

ii. That the poultry farm shall stop forthwith discharging any
effluent/emission from its premises or through any mode.

iii.  That the poultry farm will immediately stop its activities
and will not restart the same unless all necessary wa_ter
and air pollution control measures are taken and obtains
consents of the Board.

iv.  That the Punjab State Power Corporation Ltd. authoriti_es
shall be directed to disconnect the supply of electricity
available to the poultry farm.

V. The DG sets installed by the poultry farm shall be sealed.
Vi.  The the owner of poultry farm shall shift its livestock to
another site immediately.
A copy of letter no. 6404 dated 04.03.2025 is enclosed as
Annexure R 3-4/L.

That the appellant Poultry Farm at the present location is not meeting with
the Siting Criteria prescribed in the Environmental Guidelines for Poultry
Farms issued by the Central Pollution Control Board as a Government
School is situated at a distance of about 80 meters and village phirni is
located at a distance of about 260 meters from the boundry of the Poultry
Farm of the appellant. Hence, the Poultry Farm of the appellant cannot be

allowed to operate at the present location.

That it is pertinent to mention here that the appellant has already obtained
Consent to Establish (NOC) from pollution angle under the provisions of the
Water (Prevention and Control of Pollution) Act, 1974 and Air (Prevention
and Control of Pollution) Act, 1981 from the Punjab Pollution Contro! Board
on 23.12.2024 for the establishment of a new Poultry Farm in the name of
Gurvir Singh at Village Raipur, P.O. Takhatgarh, Tehsil Anandpur Sahib,
District Rupnagar, but has not yet shifted to the new location in spite of

directions issued by the Board.

08 SEP 2025

11
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Prayer

It is, therefore, prayed that the stay granted by this Hon 'ble Tribunal

vide order dated 05.0.2025 on the operation of the impugned order dated

04.03.2025 passed by the Board may kindly be vacated and the appeal filed by

he appellant may kindly be dismissed with the following directions:

i. That the appellant Poultry Farm shall close down its operations at the

present site at Village Raipur (Mune), Tehsil Anandpur Sahib, District

Rupnagar.

i. That the Poultry Farm shall shift to the new location at village Raipur,
P.O. Takhatgarh, Tehsil Anandpur Sahib, District Rupnagar for which
Consent to Establish (NOC) has already been obtained by the appellant.

Deponent
NN

Date: og,)oﬁ lzoo,g’“ (Vipan Kumar)
Environmental Engineer

Place ?B’r:() rtgﬁr Punjab Pollution Control Board
Regional Office, Rupnagar

& (On behalf of Punjab Pollution Control Board)
i.e. Respondent No. 03 and 04
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To,

Deputy Commissioner
Rupnagar.

Subject: Application against Amarjit Singh, S/o Sarwan Singh, resident of village
Raipur Munne, by the local residents regarding the closure of the poultry farm
near the school with immediate effect.

Sir/ Madam,

Regarding the above said subject, it is requested that |, Daljit Kaur wife of late
Gurmukh Singh resident of Village Raipur Mune Tehsil Sri Anandpur Sahib District
Rupnagar make the following request:

That our village is a densely populated village. The applicant has donated his

private land to the government school in the village for the future of the children.

The entire atmosphere has become polluted due to the poultry farm run by the
above accused individuals. The livestock kept in this poultry farm emits a very foul
smell. Due to the fans being turned on in the afternoon, a foul smell spreads
throughout our village and in the school. | fear that due to the above, any disease
or health problem may occur among the children and the residents at any time.

This person has been asked several times to close the poultry farm, but he refuses

and starts fighting, We are law-abiding people and we don't want the situation to

deteriorate in any way. If we try to explain this person, he threatens us and says
that the constituency MLA is with us and the administration cannot do anything

to us.

Sir/Madam, it is also important to mention here that the said land is not suitable
for opening a poultry farm because to open a poultry farm, a prescribed distance
has to be maintained from residences and other public places, but by doing so,
this person is violating the rules of the law.

Therefore, it is requested of you that keeping in mind the future and health of the
residents of the area and school children, the said poultry farm should be closed
immediately under Section 133 of CRPC.

Date

Yours Faithfully

Sign of applicant in punjabi

Daljit Kaur w/o Late Gurmukh Singh

R/o Vill. Raipur Mune, Tehsil Sri Anandpur Sahib,
District Rupnagar Phn. No. 8284807168

Mobile number of the said accused individuals. /“’Q'TA\Q\ Certified to be true and

- n ‘\\y : " g‘ l'i mn
e e ’/\x\b‘ 914X \ correct English "l'/“
1. Amarjit Singh 9855986028 Q ‘Z‘ \fron LAy it Ja
i o = |
P CTTY o NOTAT
N Yala \ ,l 0 Dy / ' S -‘ GH
05 SEP 2070\ Qo s, / MANPREET SIN
NQ S~/
7 op w®
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Office of Sub Divisional Magistrate, Sri Anandpur Sahib, District Rupnagar

Phn No. 0887-232036

Email Id: sdmoffice. aps.@gmail.com

To

P w N

Environmental Engineer, Punjab Pollution Control Board, Rupnagar
Senior Medical Officer, Singhpur

Deputy Director, Animal Husbandry Department
Block Development Panchayat Officer, Nurpur Bedi

No. 179-82/ M.C-2 Date 22-04-2024

Sub: Request letter from Amarijit Singh, son of Sarwan Singh, etc., resident of
village Raipur Mune, regarding closure of poultry farm near residential
area/children's school with immediate effect.

A complaint has been received regarding the poultry farm against Amarijit
Singh S/o Sarwan Singh etc resident of village Raipur Mune, through a letter
received from the Honorable Deputy Commissioner on the above subject. A copy
of the complaint received is being sent to you and it is written that after looking
into the matter, the report should be sent to this office within three days along
with your comments as per the points mentioned below.

1.

Attached as above.

Is there any kind of pollution spreading in the environment due to
the construction of the poultry farm or not? (Executive Engineer
Punjab Pollution Control Board, Rupnagar)
Will the villagers or school children face any health problems or
diseases due to the construction of the poultry farm? (Senior
Medical Officer, Singhpur)
Whether the animals/cattle in the poultry farm are being cared for
as per the instructions issued by the government or not (Deputy
Director, Animal Husbandry Department, Rupnagar)
Whether the owner has obtained the necessary NOCs from the
concerned departments regarding the construction of the poultry
farm and whether the instructions/rules contained therein are
being followed or not (Block Development and Panchayat Officer,
Certified to be true an

Nurpur Bedi) correct English?r\ﬂl'\'i'm
fran lindi/’u b/ 0 da

["f-)l.‘\x\l

MANPREET SINGH (Stamp Sign)

Sub Divisional Magistrate,

20
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Resolution no 21

Today, onJune 12, 2020, 5 meeting of the Education Committee was held at

Government High School Raj

pur Munne under the chairmanship of Chairperson
Mrs. Paramijit Kaur. In thism

eeting, the government extended the term of the
committee and all members attended by maintaining social distancing keeping in
mind the Coronga pandemic. The school| has been closed since March 2020 due to
the Corona pandemic. During this time, the members discussed the poultry farm
being built near the school by a accused person. Everyone unanimously decided
that the students will have to face difficulties in the future due to the construction
of the above poultry farm. Since this poultry farm is located about 125 meters
away from the school, the dirt spread there can cause some disease in the near
future. Therefore, everyone should think that the poultry farm should be stopped
from being built. Therefore, the committee unanimously suggests that a copy of
the resolution be sent to the Gram Panchayat of village Raipur Munne and
Sarpanch Mrs. Jaswinder Kaur for further action to stop this poultry farm. Apart

from the committee members, parents of some children were

also present on this
occasion.

Present Members:

Mrs. Paramijit Kaur
Mrs. Jasbir Kaur
Mrs. Darshan Kaur
Mrs. Harjinder Kaur
S. Mejar Singh
S. Shingara Singh
S. Udham Singh
S. Gurmeet Singh
S. Gurmeet Singh
Stemp Sign Chairman

Smagra Education Mission (SSA)
Govt. High School Raipur Mune (Rupnagar)

Parents:

S. Shamsher Singh
Mrs. Asha Rani
S. Kulwinder Singh
S. Balwinder Singh

Copy to Block Primary Education Officer

DEO Ropar
Gram Panchayat Raipur Mune X
Stemp Sign Chairman
, /O?A\ Smagra Education Mission (SSA)
Certified to be true and / Ry
e °_ = tille '. e 9 YN Govt. High School Raipur Mune (Rupnagar)
Correct Engligsh Tranas! i)y /4 VAN
from thindi/ 0 ¥ d el =—TRegq No \

V\{L/ \ \ g 4993 ghy s
AP Date (O
A \\iW 0% SEP M7
MANPREET SINGH% — &



88 22
Action Panchayat PROCEEDING BOOK Action Panchayat

———

- ,
Date | Name of present | Work that is completed
Panchayat

Member

Today, on 15.06.20720, a meeting of Gram

Panchayat Raipur was convened under the
chairmanship of Sarpanch Jaswinder Kaur and the
following action was taken.

1. That the intermediate action was read out to
the present Panchayat Members and
considered correct and legitimate

2. It has been proposed that Amarjit Singh son
of Sarwan Singh, resident of village Raipur
Munne, is constructing a poultry farm at a
distance of about 125 meters from
Government High School Raipur Munne,
which is against the law and poses a risk of
spreading diseases among children in the
village. In this regard, an application has
been received by the Samagra Education
Committee to the Gram Panchayat for a
solution to this problem. The resolution has

4 been passed unanimously that Amarjit Singh 4
son of Sarvan Singh is stopped on the spot
for illegal construction of poultry farm and it
has also been passed that if this person
violates the orders of the Gram Panchayat |
then he will be entitled to legal action. For !
further action, a copy of the resolution is *
sent to BDPO Nurpur Bedi and Office of ‘
Pollution Control Board and Police Station
Nurpur Bedi.

Stamp Sign Sarpanch
Gram Panchayat
Vill Raipur (415) Ropar

Certified to be lrue and
coriect l"!n.:’;sh {/’1\’- "
fron nad

[}

\ ‘\\ 28 03 . A
\ N JUJO//
\ OO\ N _/o\v

I o

— A
SIANPRBET SINGH

05 SEP 2025
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o Punjab Pollution Control Board
i Reglonal Office-Rupnagar
% #281, Glani Zail Singh Nagar, Rupnagar-140001
eeroropar@gmail.com

p— =
@0\66\7 Reglstered Date:

To

:

M/s Amarjit Singh,
Vill. Raipur(Mune), Sri Anandpur Sahib,
Distt. Rupnagar.

ns of the Water

Subject: Sh he provisio
j ow Cause Notice for violations of the p v (Prevention &

(Prevention & Control of Pollution) Act, 1974 and A
Control of Pollution) Act, 1981.
g i 'consents to
Whe tis f an industry to obtain the ‘consen
reas it is mandatory on the part o ry tion & Control of

establish' (NOC) of the Board under the provisions of the Water (Preven oF =0
Pollution) Act, 1974 and the Alr (Prevention & Control of Pollution) Act, 1981 to establls

g['strlal plant. btain the consent to
And whereas, it is mandat the part of the industry to obtain the
datory on the p ollution) Act,

operate of the Board under the provisions of the Water (Prevention & Control of P . '
1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions into
the atmosphere.

And whereas, it is also mandatory on the part of the industry to install adequate and
appropriate pollution control device, to contain the concentration of various pollutants in the
emissions/discharge by it within the permissible limits as prescribed by the Board.

And whereas, a complaint has been recelved vide no. 179-82/M.C-2 dated 22.04.2024
from the office of Sub Divisional Magistrate, Sri Anandpur Sahib regarding the poultry farm,
which is causing nuisance in the area of residential and school by spreading pollution.

And whereas, the poultry farm was visited by the officer of the Board on 24.04.2024 and
Sh. Amarjit Singh, owner of the poultry farm and complainant Smt. Daljit Kaur were contacted.
The detail of the poultry farm and observations made during visit are as under:

1. The unit is a broiler farm and is operational.
2. There are about 30,000 grower birds and provided 4 of sheds for the same.
3. The Poultry farm has provided 02 cemented pits for disposed of dead birds and the

representative of the industry informed that these pits have not yet filled.
4. One tubewell has been installed as source of fresh water and no water meters is provided

with the same.
5. The unit has installed DG sets of capacity 160 KVA with canopy but stack neight not

appropriate.
6. Septic tank is provided for the treatment of the domestic effluent.
Poultr, farm has not obtained 'consent to establish’ / 'consent to operate' under the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act,

1981, :

And whereas, it is clear that the industry has commissioned its unit without obtaining
the ‘consent to operate’ of the Board under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981,

And whereas, it has now been proposed to initiate action against the poultry farm under
the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air
(Prevention & Control of Pollution) Act, 1981, after affording an opportunity of show cause,

As such, you are, hereby given an opportunity show cause within 15 days, from issuance
of this notice, as to why the proposed action may not be taken, failing which it w;ll be presumed
that the industry has nothing to say and the Board shall go ahead to take the acti
proposed under the provisions of the said Acts. i &

\ ¢
—Te[ep!

Environmental Engineer

e
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N est e for

A1/ 4 KB TTI3-1, TITIE IE, F A3, Wlowrw-147001 Environman|
Phone no, 0175-2301182 tre e-mall: p#;'bsee_x 1@yahoo.com
58y eit73y o, @ eeem e

M/s Amarjit Singh Poultry farm,

vill. Raipur (Mune), Tehsil Shri Anandpur Sahlb,
Distt. Rupnagar.

R g ir-o R ¥ }
o REGISTERED AR 'L@l'\mﬁ n—

Lo ]
Subject: Notice to issue directions u/s 33-A of the Water (Preventlon & Cdhtrol of Pollutign £&t,

1974 and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981

Whereas, it is obligatory on the part of the poultry farm to obtain the consentto establish
(NOC) of the Board as required u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s
21 of the Arr (Prevention & Control of Pollution) Act, 1981, for its establishment.

And whereas, it is mandatory on the part of the poultry farm to obtain the consent of the
0ard to operate an outlet / plant as required u/s 25/26 of the Water (Prevention & Control of Pollution)

Act, 1974 and u/s 21 of the Alr (Prevention & Control of Pollution) Act, 1981 for discharge of effluent /
emission arising from its premises,

And whereas, it Is mandatory on the part of the poultry farm to provide adequate and
appropriate effluent treatment facilities { emissions, so as to contain the various pollutants within the
standards laid down by the Board, in the affluent / emissions discharged by it.

And whereas, a complaint has been received agalnst the poultry farm through the office

of Sub-Divisional Magistrate, Sri Anandpur Sahib regarding nuisance being caused by the poultry farm in
the area of residential and school by spreading pollution.

And whereas, the poultry farm was visited by the officer of the Board on 24.04.2024 and

Sh. Amarjit Singh, Owner of the poultry farm and complainant Smt. Daljit Kau* were contacted. It was
ovserved as under:

1. The unitis a broiler farm and is operational.

2. There are about 30,000 grower birds and provided 4 of sheds for the same.

3. The Poultry farm has provided 02 cemented pits for disposed of dead birds and the

representative of the industry informed that these pits have not yet filled.

One tubewell has been installed as source of fresh water but no water mcters is provided with
the same.

The unit has installed DG sets of capacity 160 KVA with canopy but stack height not appropriate.

And whereas, the poultry farm has not obtain2d 'consent to establish'/'consent to
nperaie’ under the Water (Prevention & Contral of Pollution) Act, 1974 and Air (Prevention & Control of

thaticsi) Act, 1981 and has been establish/operating without obtaining consent to establish/operate of
the Boarl.

And whereas, the poultry farm was issued show cause notice for violations of the
provisions of the Water Act, 1974 and the Air Act, 1981 vide Board's Regional Office letter no. 1066 dated
06.05.2024 with an opportunity to submit reply to the show cause notice within 15 days. However, no
reply has been received by the Board from the poultry farm.

And whereas, the poultry farm was again visited by officer of the Board on 23.08.2074

and Sh. Amar;it Singh, Owner of the poultry farm was again contacted and it was observed as under: -

L ine unitis a broiler farm having 4 no. sheds and was in operatiun during the visi',

2. The poultry farm has about 24000 birds in 4 no. sheds.

3. The unit has provided one no. borewell as source of fresh water supply, however no water meter
Nas been proviged.

:. Thereis no coneive *eed mill provided In the broiler farm.

The poultry farm has provided deep burial pivor dispesal of dead birds.

24
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6. :‘:;h p:wltrv farm has proviced L5 %1 Of Copaddty A6 VA with Cacopy bt inadequate Stuck
b Bkt School a1 2 distance of sbout 76 meters from the boundary of the poitry (arm
and the village phirni Is located ot a distance of about 200 meters from the boundary of the
project. However, the poultry farm has submitted copy of Gistance certificate from Tehsidar, $a
- Anandpyr uhm,uwmmuwucwwsmauwofswm,cm il
, Ate, ., _

kg whereas, the poultry farm Is in operation without obtaining ‘consent 1o eathgr
['consent to operate’ of the Board and violating the provisions of Water (Prevention & Conteol of

Pollution) Act, 1974 and Air (Prevention & Conteol of poliution) Act, 1981 intentionally 2 detiec ey,
T aﬁmﬁvm«lﬂrmbﬂ&mw
981 intentionaly e deliverately.

And whereas, the poultry farm is violating the pr
Competent fusthority 208 8 bas

.

of Pollution) Act, 1974 and Air (Prevention & Control of Poflution] Act, 1

And whereas, the matter has been considered by the
been decided 1o issue notice u/s 33.4 of the Wiater (Prevention & Coatuol of Poliution) A1 1976 & ufs
314 of the Air (Prevention & Control of Polution) Act, 1981 10 the povlty farm afes aficedicg 32
opportunity of personal hearing due o aforesaid violations.

Now, therefore, the Punjab Polistion Contsol Bcard, in exercise of the gowers SIeFEres,
upoﬂ'nu/le—Aofwner(Prmlﬁon&CaMddWmJMIﬂd&ds!hndmuwm
& Control of Pollution) Act, 1981 proposes to direct you 25 Under -

i) Mﬂupoumfamduluualmymwdmeéomﬁ

i]  That the poultry farm shall stop forthwith discharging 20y #ffluent /
or through any mode.
That the poultry farm will inmediately st0p &5 activities aerd will not cestart the same urless 2l
mqmamammmwmﬁnmmmmd@m
nmmmqabsmmc«mmm.amwumwm%
supply of elecricity availeble to the goultry farm .

v)  That DG sets installed by the poultry farm shall be sedied.
s such, you zre, hereby, 2%orded 2n znother opporuntTy 10 appeer n person Defore the

MWWMW?MWMWM&BM
" Ppatiala on 11/09/2024 at 11.00 AM to expiain your failure 1o comply with provisions of The Water

(w&madm;munamwmm&mddmmmmm

which, it will be presumed that the poultry farm hizs nothing 20 53y In The maner a0t fumner amon unoer

the provisions of the said Acts, will be taken agaimst the poultry farm, witnowt 2ny further notce

opportuniy.

IO,
emissions Soom s premmises

)

iv)

u]L

Emvironmemtal Sngimeer (T2-1)
for & on betal¥ of the
— Damed 30/n7 202y

Acopy of the zbove is forwarded 1o the Envronmental Engineer, Punizd Polktion
2 : s Comer!
Board, Regional Office, Whﬂmmmmmmmnmmm r e
date & time of the hearing.

25
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17,101
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ry

-nwy - ufenre- e
.\ rr. %% TTIT-1, vV wen, v 7, s e-mall : ppcbsee_1pl
Phone no, 0175-2301182

LY et

REGISTERED fL
° -
M/s Amarijit Singh Poultry farm,

T
;\§\§\ vill. Raipur (Mune), Tehsil Shri Anandpur Sahib,

@,\\ Distt. Rupnagar.
% Subject;

f Pollution) Act,
Notice to Issue directions u/s 33-A of the Water lPruvemIonI& c]o:::o;goBL
1974 and u/s 31-A of the Alr (Prevention & Control of Pollution ’

Reference: Board's letter no. 2835 dated 30/08/2024.

In reference to above, it is intimated that the poultry farm was served Notice lc’hm:\.':
directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 31-A of the )
(Prevention & Control of Pollution) Act, 1981 vide Board's letter under reference alongwith an opportunity
of personal hearing before the Chief Environmental Snsinser (P)okthe Board on 11/09/2024. However;
the poultry farm has failed to attend the hearing on the sald date and time.

ided
The matter has been considered by the Competent Authority of the Board and dec

: tion in the
to afford another opportunity of personal hearing to the poultry farm before taking further ac
matter.

As such, you are, hereby, afforded another opportunity to appear In person before the
Chief Environmental Engineer (P) of the Board in his office at Vatavaran Bhawan, Nabha Road, Patiala
on 23/09/2024 at 11:00 am to explain your failure to comply with provisions of the Water (Prevention &

Control of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act, 1981, failing which, it will

be presumed that the poultry farm has nothing to say in the matter and further action under the

provisions of the said Acts, will be taken against the poultry farm, without any further notice / opportunity,

J d(_.
Environmental Engineer (zP-1)

for & on behalf of the

Punjab Pollution Control Board
Endst. no. _ 7 198 Dated

A copy of the above is forwarded to the E

Office, Rupnagar for information and ne
the notice delivered to the poultry farm, send

presence of the poultry farm during the hearing,

nvironmental Engineer, Punjab Pollution Control
Board, Regional cessary action. It Is requested to get the

copy of
the receipt of the Same to this office and ens

ure the

l“;(_uz ;;.1
Environmental gn ineer (2p-1)

for & on behalf of the
Punjab Poliution Control Boargd
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= Uy yeRe JoEn 595 LT
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\rr I8 TeT3-1, TII WA, AT 3, U 147001 my;noocnm
P‘loneuo_ 0175-2301182 e-mail : ppcbsee_1P
oty Rl e
REGISTERED
To
M/s Amarjit Singh Poultry farm,
vill. Raipur (Mune), Tehsil Shri Anandpur Sahib.
Distt. Rupnagar.
ental Engineer (P)
Subject: Proceedings of the personal hearing given before thedtlfhei;fl :::ll'u onm ' f the Water
r
t. notice to Issue e Alr |Prevent!oﬂ &

of the Board on 23/09/2028 W.r. il
(Prevention & Control of Pollution) Act, 1974 and ufs 5 ur une), Tehsi LL
Control of Pollution) Act, 1981 - - M/s Amarjit Sin h Poultry farm, Vi

Shri Anandpur Sahib, Distt. Rupnaqar. C/(:S

The Following were present: -
?)n behalf of Punjab Pollution Control Board RAT /‘
Er. Rohit Singla, Environmental Engineer (ZP-1)
On behalf of the Industry

mm‘!

sh. Amarjit Singh, Owner
£
At the outset, Environmental Engineer, (ZP-1) brOUEhtUUM 1” \' N

farm through the office of Sub-

A complaint has been received against the poultry :
ed by the poultry farmin the area

Divisional Magistrate, Sri Anandpur Sahib regarding nuisance being caus
of residential and school by spreading pollution. .

The poultry farm was visited by the officer of the Bo
Singh, Owner of the poultry farm and complainant smt. Daljit Kaur were

ard on 24.04.2024 and Sh. Amarjit
contacted. It was observed as

under:

1. The unitis a broiler farm and is operational.
d 4 of sheds for the same.

2. There are about 30,000 grower birds and provide
d of dead birds and the representative

3. The Poultry farm has provided 02 cemented pits for dispose

of the industry informed that these pits have not yet filled.

4. One tubewell has been installed as source of fresh water but no water meters is provided with

the same.

5. The unit has installed DG sets of capacity 160 KVA with canopy but stack height not appropriate.

The poultry farm has not obtained ‘consent to establish'/'consent to operate’ under the
Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981
and has been establish/operating without obtaining consent to establish/operate of the Board.

The poultry farm was issued show cause notice for violations of the provisions of the
Water Act, 1974 and the Air Act, 1981 vide Board's Regional Office letter no. 1066 dated 06.05.2024 with
an opportunity to submit reply to the show cause notice within 15 days. However, no reply has been
received by the Board from the poultry farm.

‘ The poultry farm was again visited by officer of the Board on 23.08.2024 and Sh Amarijit
Singh, Owner of the poultry farm was again contacted and it was observed as under: -

1. The unit is a broiler farm having 4 no. sheds and was in operation during the visit.
2. The poultry farm has about 24000 birds in 4 no. sheds.
3. The unit has provided one no. borewell as
. source of fresh water s

s upply, however no water meter
4. There is no captive feed mill provided in the broiler farm
. . ;

The poultry farm has provided deep burial pit for disposal of dead birds.
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6. The poultry farm has provided DG set of capacity 160 KVA with canopy but inadequate stack

helght.
7. There Is a Govt. School at a distance of about 76 meters from the bo:"dr:f\:hoef ::; :::hrv :arm
and the village phirni is located at a distance of about 200 meters ro ry of the
farm has submitted copy of distance certificate from Tehsildar, Sri
. a distance of 510 meters from the

project. However, the poultry
the residential area/lal lakir is at

Anandpur Sahib, as per which

site.
btaining 'consent t0 establish' /'consent to

The poultry farm is in operation without 0 '
operate' of the Boaer: a:d :olating the provisions of Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of pollution) Act, 1981 intentlonally & deliberately.
ovisions of Water (Prevention & Control of Pollution)
1981 intentionally and deliberately.

e Competent Authority and it has peen declded to issue
f pollution) Act, 1974 & ufs 31-A of the Air
ry farm after affording an op

The poultry farm is violating the pr
Act, 1974 and Air (Prevention & Control of Pollution) Act,

The matter was considered by th
notice u/s 33-A of the Water (Prevention & Control 0
(Prevention & Control of pollution) Act, 1981 to the poult

personal hearing due to aforesaid violations.
revention & Control gf

3-A of the Water (P

trol of pollution) :
n opportunity to appear in person

| Board, Vatavarn Bhawan, Nabha

- Therefore, notice to issue directions u/s 3
Pollution) Act, 1974 and u/s 121-A of the Alr (Prevention & Con
industry Vidé Board's letter no. 2835 dated 30/08/2024 alongwith 2
before the Chief Environmental Engineer (P) Punjab Pollution Contro
Road, Patiala on 11/09/2024 with the following proposed directions: -
ry steps to close down its operations.

i) That the 'paiiltry farm shall take all necessa
harging any effluent / emissions fromits p

ii) That the poultry fafm shall stop forthwith disc remises

or through any mode.
iii) That the poultry farm will immediately stop its activities and will not restart the same unless al
necessary water and air pollution control measures are taken and obtains consents of the Board.
iv) That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the
supply of electricity available to the poultry farm.

v) That DG sets installed by the poultry farm shall be sealed.

However, the poultry farm failed to attend the hearing on the said date and time. As such,

d by the Competent Authority of the Board and decided to give another
farm before the Chief Environmental Engineer (P) Punjab
ha Road, Patiala on 23/09/2024 issued vide Board's letter

the matter was considere
opportunity of personal hearing to the poultry
Pollution Control Board, Vatavarn Bhawan, Nab
no. 3194 dated 17/09/2024.

Sh. Amarjit Singh, Owner of the poultry farm attended the hearing and informed that he
has established the poultry farm in the year 2020 and is operating it since then. He submitted a copy of

the letter bearing no. 6096 dated 18.08.2020 issued by the Regional Office, Mohali of the Board to thp!

SDM, Shri Anandpur Sahib, wherein it was informed that the poultry farm has not obtained consent to
establish/consent to operate from the Board under the Air Act, 1981 and Water Act, 1974 and that as per
PPCB office order no. 1021 dated 30.10.2017, units with less than 1 lakh birds need not to obtain consent
of the Board. He also submitted a copy of No Objection Certificate (NOC) dated 12.03.2020 issued by Gram
Panchayat, Village Raipura, Block Nurpur Bedi, District Rupnagar for establishment of the poultry farm.
He requested for giving time for applying for obtaining consents to operate of the Board.

After hearing the officers of the Board, representative of the poultry farm and material
facts on the record, the Chief Environmental Engineer (P) decided as under: -
1. The poultry farm shall apply for obtaining consents to operate under the Water (Prevention &
Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981 of the
Board within 15 days.

2. Environmental Engineer, Regional Office, Patiala shall visit the poultry farm, verify the submission
made by the representative of the poultry farm during the hearing and process the applications

portunity of

Act, 1981 issued to th"
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of consent
s to opera
of Pollution) qu 1 9;3 to be applied by the poultry farm under the Water (Prevention & Control
Clearly m"-ntlonh; th and the Alr (Prevention and Control of Pollution) Act, 1981 on merits
g the sultability of site of the poultry farm as per guidelines of the Board. '

I oitw
as made
Siting BUIdeIinctl:.ar to the poultry farm that In case, the site of the poultry farm fails to meet the
strict action mag’:“:lzed by the CPCB/Board or falls to comply with the decislons of the hearing,
e taken
opportunity. against the poultry farm Including its closure, without any further
You
hearing. are, therefore, requested to comply with the aforesald declsions of the personal
S~
Environmental Engineer (zP-1)
for & on behalf of the

Punjab Pollution Control Board

Endst. no. — 3430
.. pated 25/27/2024 —
‘Lr:ard, - py of the above is forwarded to the Environmental Engineer, punjab pollution Control
ice, Rupnagar for information and compliance.

Envlronme}ﬁmjﬁlyﬁ

“for & on behalf of the

punjab Pollution Control Board

29
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__PUNJAB

"I 14
h\ | /4

To.
Amarjit Singh
Amarjit Poultry Farm
Village Raipur, Post Office
Raipur,Rupnagar-14011Y
Subject:  Refusal of consent to operale un

1974

). Particulars of Consent to Operate/y

#TC sificate No

|Dteolissue

Digeolesply

Industry Registration 1D: G24RPN321540

;ﬂ

PUNJAB POLLUTION CONTROL BOARD

Wehsite:- www,ppcb.gov.in

Date: 02-10-2024

n No.: 27072089

Registratio

Anandpur Sahib District Rupnagar

I'nkhatgarh, Tehsil

der the provisions of the Water (Prevention & Control of Pollution) Act,

Vater granted to the Industry

o I ]
CTOW/Fresh/PNROMRIOT08
16-10-2024

Not Applicable

Certificate Type Fresh
Previous CTE/CTO No. & Validity |-
2. Particulars Provided by the Industry
_\_.'zmc_& Designation of the Occupier umarji.r Singh
I P Proprietor
Address of Industrial premises Village Raipur, Post Office Takhatgarh, Tehsil Anandpur Sahib District
o B | Rupnagar - o
Capital investment of the industry __ 27.67
Category of Industry . _‘Gjlﬂ__# -
Typeortadustry . |3033-Poulny, Hachery rd Plggey
Saeof e ndusiy S
Office District B | Rupnagar -
CTE/CTO-Applied for | CTO(Water)-Fresh
Consent Fec Details ' Payment Amount Transaction | Date of Date of
Mode | ID transaction | verification
‘ Credit/Debit 4000.0 922014614 | 2024-10-02 -
(| _cad | 18:05:15.384 |

CONDITIONS

ir,:s‘!j

Amurgi Vouliy Farm Village Ruipur I

Tty is computer generaied document from OCMMS by PPCB"

wst Office Takhatgurh, Tehsil Anandpur Sahib District Rupnagur,27072089, 16-10-2024,Not Applicable,
Pagel
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gri Anandpur
b-Divis.ionaI Ma e

jstratc,
the office of SU ] lhcspﬂu ry d
i Accordinglys was conlaclgd an

Whereas, ¢ ;
Sahib né"‘:”i':\len} Was received against the poultry farm through
visited by the ogﬁt‘::lmmc being causcd by he above s81d UL ECT h Guner of e poullty %1974 and the AIf
rs of the Board on 24.04,2024 and Sh. Amarit g8e Lo °fp°",h.’"°nc p:u;"y (arm vide this office
o]

found non-¢ ¥
ompl T ;
(Prevention & Goare) g (e provisions of the Water (PreveniClotice was e 15 days. However no reply has

ontrol of Pollut d the Show Cause
Ict:l:\rrrlz-:ilvo&&fdmcd;? b.os.zogi‘:;:,),&c"\‘,i:ﬁi:' :’r;’P°"““i'y tosubimit the repLY 4 Sh. Amarjit Singh.
rom the poultry farm. 23.08.2024 an . ; 1981 and
eras, the poultry farm was again visited by (h 0TS of the Boatt W ater Act, 1974 8nd 5 Air 733 of the
lying & as issucd noti€ Facrsona

Owncr of (he |
poultry farm w \acted and found non-compy! _
W o R T °°m°?:i%2 :‘(:)I.EZJHO%WC;E dated 02.08.2023. Therca ncr,ogndc :‘TJII"I wwilh e ortuni
Wal?l' Act, 1974 and Ws 31-A of the Air Act, 1981 vide no. 2835 dated 30.08.2 ¢ lhg i PO ity e
hearing on 11.09.2024, however, the pounr),'[arm has failed (0 _allcnd the hcarm;:rnr:m e e ChicrEnwronmcn!B
goa!-d and decided to give another opportunity of personal hearing 13 :r;sopqc;g{)lg‘ a
e hca AT b e of e legjogg;gcring he background of the casc,
ratc under the Walcr (l’rcvcnlion & Control of Po

And whereas, after hearing the representative of the unit on
?n%f:nmcll::;l‘?ngingcr decided as under:

: poultry farm shall apply for obtainin consents 10 ope S i
1974 and the Air (Prcvcmigs x):nd Control of Pollution) Act, 1981 of the B oard w"hl'? Iig?&mission made by the
2. Environmental Engineer, Regional Ofice, Patinla shall visit the poultry farm, "crrlc{mscm; 1o operate o be applicd by
npmcnmﬁve of the poultry farm duﬁng the hcaring ond pl’OCBSS _lhc npp ications od the Air (Prcvcmjon ﬂﬂd Con"'l‘l 0
the poultry farm under the Water (Prevention & Control of Pollution) Act 1974 an ]f m as per guidelincs of the Board.
Pollution) Act, 1981 on merits, clearly mentioning the suitability of sitc of the poultry far ol ,h’,’, siting guidclfncs
3. It was made clear to the poultry farm that in casc, the site of the poultry farm fails 1o T:cnclioﬂ may be taken against the
Pm]%_r;bigd by the CPCB/Board or fails to comply with the decisions of the hearing, Stric Bt
poultry farm including its closure, withoul an further opportunity. isi he Water Act

And whereas, the pgulLry farm has applied for oblninirI!)E fresh consent to operale under lhcrﬁ;l?:v;s':))ﬂz;{(‘:ﬂ-
1974 and the Air Act, 1981 on 20.06.2024 but the same was returned due (0 in-complction © nd; \he Water
And whereas, Now, the poultry farm has again applied for oblaining fresh Conscnt Lo Opcraw] [u tion) Act, 1981 for the!
(Prevention & Control of Pollution) Act, 1974-an .under the Air.(Prevention & Control of Po lll | g Fas submitted the
production of hens & rooster female & male.@ 23900 no./year through online system. The pou l{)Y son by Director 0
project report, distance certificate, approved building plan from the Er. Ashok Tayal Competent CIE O, Village
Factories Act, PB, and copy of No Objection Certificate (NOC) dated 12.03.2020 issued by Gram I a : n):‘ l-;as  sbmiticd
Raipura, Block Nurpur Bedi, and District Rupnagar for establishment of the poultry farm. The poultry i2 d the CA

the clectricity bill, wherein, date of connection is mentioned as 15.06.2020. The poultry farm has subm m’e f plant and
certificate wherein, the value of fixed-assets of the industry Rs. 27.67 lakhs as on 31.03.2024 with the value 0] 0p2024 s
mmachinery is of R, 14.30 lakhs. The poultry farm has deposited Rs. 4000/ yide R. No. 922014614 dated 0. 182208
Rs. 7000/ vide R. No. 650036732 dated.17.06.2024 under the Water'Act, 1974 ‘and Rs. 7500/- vide R. No. 851

dated 02.10.2024 and Rs. 3500/- vide R. No. 262688179 dated 17.06,2024 under the Air Act, 1981. As such the fee
deposited by the industry is not adequate. 7 : :
And whereas, the industry has also submitted distance verification report, duly issued by the Naib Tehsildar, N
vides his letter no. 914 dated 17.07.2024.. o ¥

And whereas, in compliance to the decisions of the personal hearing date
and AEE of this office on 07.10.2024 and it was observed as under:— - ° /
1. The unit is a broiler farm having 4 no. sheds and was in operation during the visit.
2. The poultry farm has about 24000 birds-in’4 no. sheds. K

3, The unit has provided one no. borewell ds:solirce of fresh water supply,
4. There is no captive feed mill provided in thébroiler fam. &7 &
5. The poultry farm has provided decp burial pit for disposal of dead birds.
6. The poultry farm has provided DG sct of capacity 160 KVA with canopy but inadequate stack hcight.

7. There is a Govt. School at a distance of about 80 meters from the boundary of the poultry farm and the village phimi is
Jocated at a distance of about 260 meters from the boundary of the project. However, the poultry farm has submitted copy
of distance certificate from Tehsildar, Sri Anandpur Sahib, as per which the residential arca is at a distance of 510 meters

from the site, which is incorrect. :

i i i situated on village link road. From the above, it is clear that the poultry
framed by CPCB for such type of unit. Hence the site is not suitable.
In the view of above, it is ¢lear that the industry not meeting with the siting criteria of the Board/CPCB. As such, in view
of the notice issued w's 33-A of the Water Act, 1974 and ws 31-A of the Air Acl. 1981 vide no. 2835 dated 30.08.2024 to
the industry and with respect to the decisions of the personal hearing dated 11.09.2024, the consent to operate under
Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 is hereby

refused.

the Chiel
{lution) Act,

urpurbedi

d 17.09.2024, the industry was visited by the EE

however no water meter has been provided.

=

*This is computer generaled document from OCMMS by PPCB*

Amarjit Poultry Fe .
marjit Poultry Farm, Village Raipur, Post Office Takhutgarh, Tehstl Anandpur Sahib District Rupnugar, 27072089, 16-10-2024.Nat _‘fpp[[mbff.
page?

—
4/
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pate: 16-10-2024
Environmental Engineer
For & on behalf of

(Punjab Pollution Control Board)

e ooy Earv il “This 15 computer generated document from OCMMS by PPCB”
T dlluge Kaipur, os e i
e, Post Office fukatgarh. Tehsid Angndpur Sahib District Rupnagur, 27072089, 16-10-2024 Not Applicable
Paged
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‘
T’TJTIT:E‘ PUNJAB POLLUTION CONTROL BOARD
-_-\_
—— Welnlte:- www.ppeh.gov.in

-/\,-\
\ \ T I~
A\ | /<

Date: 02-10-2024

Industry Repiy ' o =
" CRBtration ID: G24RpN32) 540 Reglstration No.: 27069247
To,

Amarji Singh
cmnrjll Poultry Farm

age Raipur, Post () T .
'PUI'.Rulgnngnr.sl “ lﬂll;c Takhatgarh, Tehsil Anandpur Sahib District Rupnagar

&
u

Refus
Tusal of consent to operate under the provisions of the Alr (Prevention & Control of Pollution) Act, 1981

L. Partlculars qf Consent to Operate/Air granted to the Industry
-

CertificateNoe
1—\* —___|CTowr resl/RPN2024/27069247

Date of issye
—_ |16-10-2024
Date of expiry i ==

Not Applicable

Fresh

Certilicate Type

Previous CTE/CTO No.

& Validity

2. Particulars Provided by the Induslry

| Name & Designation of the Occupier | Amarjit Singh
—_— | Proprietor
|Address of Industrial premises Village Raipur, Pust Office Takhatgarh, Tehsil Anandpur Sahib District
- Rupnagar
| Capital investment of the industry 27.67
Etegory ofIndustry GREEN
| Type of Industry 3033-Poulnry, Hatchery and Piggery
Scale of the Industry ( Small B
OfTice District | Rwpmagar B
| CTE/CTO-A pplied for CTO(Air)-Fresh
Consent Fee Details [ | Payment | Amount | Transaction | Dateof Date of
Mode ID transaction | verification
Credit/Debit 7500.0 851237665 | 2024-10-02
card N 17:59:43.544
CONDITIONS

“This iy computer generaied docianent frone OCMAMS by PPCB”

Poudirs Farm Villaye Raipar. Post Office Tukhagaih, Telnil Anundpur Suhil Districs Rupnagur, 27069247, 16-10-2029.Net Applicable,
Awaryit Powdiry Farm, g

Pagel
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jvisional Magisirate, Sy A

S , ngd
j the affice 0720 ordingly, the poultry fargy . pue
o e farm i e 2 ,'o?mc poully frm s conicy
aaid poultry € ion) Act, 1974 and (he Ai ind

Wh .
Sﬂh?l:':::é:r%r."m'“"' was received against the p(glllw
ik ing nuisance being caused by the above o
F:,‘"ed e, e s o?'hclgt::’u::‘ 24)"04‘2024 and S Amafj!:"f Il1l,Cunl ol ?r Poé]rollhe POIIIII'Y farm vide thi
iy lying under the provisions of the M (PreventtP\ otice was 1% 5 5 days. However, no rep| % 0ffice
Ezmwmi"" & Onlng)l of le’:allluligtr:;v;\ct. 1981 and the Show Cﬂ'é-‘;m the reply within 13 €2Y*: Ply hay
11 N0, 1066 dated 06 : nily 108U .
; 05,2024 dnied with an opporit +24 and Sh. Amarji
€N received from the pouliry farm. o of the poard 0N 23.08.- 1974 and the AirJAc,mgh'
A?\:‘:m h?rcm_ the poultry farm was again visited bJ the u[ﬁn:'l-;’]" ::1g under (he Wa crl,:':‘icl‘l;'w“ e nhice u 3'3'?\3'rﬂnd
70 the nd non-co aficr, the as i s 33, of
the repon scnlp ﬁnurtw 1r n{mrrw.n.’ C-?jn-mlc%)n(\%'riﬁ duted 02.0 2023, T||1C1'L}1}I{L.2024 nlong with an og[:r:;ungly "rl’ffmn];? |
Waler Act, 1994 andus 1A of the Air Act, 1981 vide 0 267 doted 30 e the compEKE BECHALY Of the
hearing on || 092?)2';”? o .A'“F 1l|1c m:lllfl. Tarm s fale 10 attend (e h;tllllf)' farm before the Chicl Envitonmepy,,
Board and deéidéd o gllf:ﬁ:,fn:& :‘J'p[:pznulﬁl ); of personal hearing 19

3 | 17/0972024.
Engincer (P) on 23/0972024 issued vide Board's Jetter 1O Jllﬁfl,,g:ilc']cring the packground of
(Prevention & Control of Pollution) Act

the case, the Chief
EnSir‘:hma" |ill'lcr hearing the representalive of the unit an

nmenlal Engincer decided os under: + he Water ‘
L. The pouliry farm shall apply for obtaining conscnts 10 operale under the ? e (1S duys
Envmamns (memigﬁ r!:nd o 0% bl "“hf B(;'lsllrrm. gerify the submission '_n.ldc by the
2. Environmental Engincer, Regional Office, Patiala shall visit the pou Iry" e o nsents (0 operile 1o be . ;.
representative of the poullr;« form during the hearing anu process the app'lu.;n‘)l s O e A Prevention ind Coneg o
the pouliry farm under the Water (Prevention & Control of Pollution) /:M.r Il fam pe guidelinesof e By
Pollution) Act, 1981 an merits, clearly mentioning the suilnbahl{ of sile 0 the Pl to B the siing gui e
3. Tt was made clear to the poultry farm that in case, the sile of the poultry o arict action may be taken againg (h,
prescribed by the CPCB/Board or fails to comply with the decisions of the hearing,
poultry farm including its closure, without any further opportunily- calc under ‘h‘?’l

rovisions of the Warer A
And whereas, the poultry farm has applied for oblaining {resh consent 10 ope ! Ct.

i Jie application.
1974 and the Air Act, 1981 on 20.06.2024 but the same Was rcltI("ed due 19 In.com(g;]nﬁc undg’rplhc Water .
And whereas, Now, the poultry farm has again ap Jlicd for ublaining [ rcsh_CrmstEI irol of Pollution) Act. 1981 for y, ]
(Prevention & Control of Pollution) Act, 1974 ani under the Air (Prevention & o The poultry farm hus submitteq e
production of hens & rooster female & male @ 23900 no./ycar through onh”c'}ym]n E‘ompclﬂﬂl Person by Director of
project report, distance certificate, approved building plan from the Er. Ashok 1ayal J by Gram Panchayal, Village
Factories Act, PB, and copy of No Objection Centificale (NOC) dated (2.03.2020 l.salyc yl'hc poultry M Rtbreiod
Raipura, Block Nurpur Bedi, and District Rupnagar for establishment of the poultry M"}j has submitted the CA
the electricity bill, wherein, date of connection is mentioned oS 15.06.2020. The poult zanup u:iih the value of plant and
certificate wherein, the value of fixed assets of the industry Rs. 27.67 lakhs s on 4 '922014614 dated 02.10.2024 - d
machinery is of Rs. 14.30 lakhs. The poultry farm has deposiled Rs. 4000/ vide R. No. 922 0/ vide R. No 4517 3766?‘
Rs. 7000/- vide R. No. 650036732 dated 17.06.2024 under the Water Act, 1974 and Rs. T500- tvflil A‘ :h h -f :
dated 02.10.2024 and Rs. 3500/- vide R. No. 262688179 dated 17.06.2024 under the Air Act. 1981. As such the fee

deposited by the industry is not adequate. : Al cild: :

And whercas, the indusrlyry has alsoegnbmiucd distance verification report, duly issucd by the Naib Tohsillar, Nurpurbedi
ides hi ; .07.2024. g

vides his letter no. 914 dated 17.07.2024 17.00.2024, the industry was visited by the EE

And whereas, in compliance to the decisions of the personal hearing dated

and AEE of this office on 07.10.2024 and it was observed as under: - o
1. The unit is a broiler farm having 4 no. sheds and was in operation during the visil.
2. The poultry farm has about 24000 birds in 4 no. sheds.

3. The unit has provided one no. borewell as source of fresh water supply,
4. There is no captive feed mill provided in the broiler fam.

5. The poultry farm has provided deep burial pit for disposal of dead birds. '
6. The poultry farm has provided DG set of capacily 160 KVA wilh canopy but inadequate stack height.

7. There is a Govt. School at a distance of about 80 meters from the boundary of the poultry farm and the village phirni is
located a1 a distance of about 260 meters from the boundary of the project. However, the poultry furm has submitted copy
of distance certificate from Tehsildar, Sti Anandpur Shib, s per which the residential area is al a distance of 510 meters
from the sile, which is incorrect.

8. There is no national highway/State highway situated on village link road. From the above, it is clear that the poultry
farm is not meeting with the sitting guidclines framed by CPCB for such type of unil. Hence the site is not suitable.

In the view of above, it is clear that the industry not meeling with the siting criteria of the Board/CPCB. As such, in view
of the notice issued s 33-A of the Water Act, 1974 and w/s 31-A o the Air Act, 1981 vide no. 2835 dated 30.08.2024 10
the industry and with respect to the decisions of the personal hearing dated 11.09.2024, the consent to operate under
Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control ol Pollution) Act, 1981 is hercby

refused.

however no water meter has been provided

“Thi is compiter generaivd decument fram OCMAS by PPCB*
Amurjit Poultry Fann,Villuge Ruipur, Post Office Tubhatgurh, Tehsil Anandpur Suhib District Rupnagar, 27009247, 16- 10- 2024 Nut Applicable.

Pugel
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: + office of Sub-Divisional Magistrate, Sri Anandpur
. . . wliry fann through the 0 ARSI "
s it ey s 0
Sahib regarding nuisance beIDB £57 L oy 9024 and Sh. Amart e ' d‘nnd the Air
visited by the officers of the [?uﬂlﬂmf\’,?‘izm-“ of the Water levc1\||f|||N8;,g.‘J;||::gl ?§r55‘cllllll|'tla"|)l?g I::.r;:lll ) l;).'l"nnn s e
found non-complying umlcr{'mlJ(’m) Act, 1981 and the Show Cnuse'l the reply within 15 days. llowever, no reply has
(Prevention & Control D{)E%Og‘; dnted wilh an opportunity 10 subm
letler no. }066 daied 06. A, ors ol the Board on 23 08.2024 and Sh. Amarjit Singh,
MS \lrjlc?r:i(: r.'x?::ag:ﬁﬁ;\}ng\ \‘vm again visited hg the u[ﬁ;‘;rl;:;g ander the Water Act, 1974 and the Air Act, 198 rmgd
And Whereas, % non-to e isened notice ufs 33-A of the
) tacted and foun areafier, the unit was issued notice ws ¥
?..Mrtl::,z l\'.]:‘:-.mjrlm {.“Iﬂ}ﬁﬂ‘f:ﬂ no. 23069718 l|i“fi]d 2,' ffqul?;}lﬂmnn.2024 along with an opportunity of personal
‘wcm,_-; Act, 1974 and wis 11-A of the Air Act, NHlif‘ ﬁl:t'u‘]'“, attend the hearing and the uunpclcnl‘uulIu:rllly nflhcl1l
henring on 11.09.2024, however, the poultry b h.“ onal hearing 10 the poultry farm before the Chiel Environments
poard and decided 1o give another nppwﬂlll"‘!-"”rm"‘\ . 3194 dated 17/09/2024. ,
Engincer (P) on 23/0972024 issued vide Bourds latler £ J considering the background of the case, the Chicf
And whereas, afier hearing the representative of the unitan ’
Environmental Engincer decided ns under:
I The pouliry farm shall apply for obtaining conseis
1974 and the Air (Prevention and Control of Pollution
2. Environimental Engineer, Regional Olfice, Patila sh gL
representative of the poultry farm during the hearing und process 1""‘ applic
the pouliry farm wnder the Water (Prevention & Control of P'ulllmmn ) Adl, . poultey farm as per guidelines of the Board.
Pollution) Act, 1981 on merits, clearly mentioning the suitability of site of the Pfr’“,l")’ d ot |hl:: siting guidelines
3. It was made clear 1o the poultry farm that in cas, the site of the poultry farm fails 10 e wtion |':my be taken agains! the
pn:ncrihfd by the CPCB/Board or fails to comply with the decisions of the hearing, strict actior
oy farm including us closure, without any [urther opportumity kg ¢ Wal
ﬁ whereas, the pgultry farm has applied Fm uhminir[\)g fresh consent 1o operale under the P”’_"."‘“’Fz‘:}';(::’
1974 and the Air Act, 1981 on 20.06.2024 but the same was retuned due (0 in-completion of IhLJIPPllI 'W'IIQT
And whereas, Now, the poultry farm has again applicd for obtaining fresh Conscnt 10 Operale under ;\C.l '08 1 for the
(Prevention & Control of Pollution) Act, I%M nnx\mdcr the Air (Prevention & Control of Pnlhmm}? Lllus S bnjlicd e
production of hens & rooster female & male @ 23900 no./year through online sysiem. The pouliry armhl 'D‘ircclor of
project report, distance certificate, approved building plan from the Er. Ashok Tayal Competent Pcr?OH‘h Y 1, Village
Faciories Act, PB, and copy of No Objection Certificate (NOC) dated 12.03.2020 issucd by Gram Panc “Y"H - cutbrnitied
Raipura, Block Nurpur Bedi, and District Rupnagar for establishment of the poultry farm. The poultry farm l:“ CA
the clectricity bill, wherein, date of conncction is mentioned as 15.06.2020. The Pm'“?’ farm hits submilted the lant and
certificate whercin, the value of fixed nssets of the industry Rs. 27.67 lakhs as on 31.0. 2024 with the value of pﬂ%‘i .
machinery is of Rs. 14.30 lakhs. The pouliry farm has deposited Rs. 4000/- vide R. No. 9’220[46_14 dated 02.10. (6211
Rs. 7000/- vide R. No. 650036732 dated 17.06.2024 under the Water Act, 1974 and Rs. 7500/- vide R. No. 851237665
dated 02.10.202d and Rs. 3500/- vide R. No. 262688179 dated 17.06.2024 under the Air Act, 1981 As such the fee
deposited by the industry is not adequate. T i
And whereas, the indusiry has also submitied distance verification report, duly issued by the Naib T chsildar, Nurpurbedi
vides his letier no. 914 daied 17.07.2024. .
And whereas, in compliance 1o the decisions of the personal hearing dated 17.09.2024, the industry was visited by the EE
and AEE of this office on 07.10.2024 and it was observed as under: -
I. The unit is a broiler farm having 4 no. sheds and was in operation during the visit.
2. The poultry farm has about 24000 birds in 4 no. sheds. )
3. The unit has provided one no. borewell as source of fresh water supply, however no water meter has been provided.
4. There is no captive feed mill provided in the broiler farm.
5. The poultry farm has provided deep burial pit for disposal of dead birds.
6. The poultry farm has provided DG set of capacily 160 KVA with canopy but inadequate stack height.
7. There is a Govl. School at a distance of about 80 meters from the boundary of the poultry farm and the village phirni is
located at a distance of about 260 meters from the boundary of the project. However, the poultry favm has submitted copy
of distance centificate from Tehsildar, Sti Anandpur Subib, s per which (he residential arew is at a distance of 510 meters
[rom the site. which is incorrecl.
8. There is no national highway/State highway situated on village link road. From the above, it is ¢lear that the poultry
fann is not meeting with the sitting guidelines framed by CPCB for such type of unit. Hence the site is nol suitable.
In the view of above, it is clear that the industry not meeting with the siting criteria of the Board/CPCB. As suclhy, in view
of the notice issued s 33-A of the Water Act, 1974 and w/s 31-A of the Air Act, 1981 vide no. 2835 dated 30.08.2024 10
the industry and with respect to the decisions of the personal hearing dated 11.09.2024, the consent to operate wnder
Waler (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 ix hereby
ielused.

i s ion) Acl,
(o operte under the Waler (Plrcvcnll]lun & Control of Pollution)
L 1981 of the Board within 15 doys. ‘
)':}Ic\'ixil the pouliry Tarm, verily thie submission made !1y ":]I‘i'ud "
W pro ations of consents 10 upun'nlc 10 be ap of
1974 and the Air (Prevention and Contro

er Act,

“Thixis eomputer genevated davionent from QOCMMS by PPCH*

Aumarjit Pauliry Faem,Yillage Raipur, Pust Office Tukhatganh, Tehnit Anandpur Sabib Diswice Rupnagar, 22069247, 14 10-2
G A0-10-2024,

Not Applicable,

Puge?

35



102 36

- %IZOZUIPC.V.HO //

Environmental Guidelines for Poultry Farms

Central Pollution Control Board
(Ministry of Environment, Forest and Climate Change, Govt. of India)
Parivesh Bhawan, East Arjun Nagar
Delhi-110032

(August 2021)

L S
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1.0 Background

Guidelines for Poult
ry fams were de applicable to
poultry farms handiing above 10 veioped In the year 2015, which was app

. lac birds, ion of Industrial sectors,
Poultry, Hatchery and Plggery' a %4 BIROFG PR claseiicallon

e categorized inlo ‘Green'.
In the matter of Q.A,

No. 6 | i on 16"
September, 2020, 81 of 2017, Hon'ble NGT, passed the following order

"('::t‘;‘;‘:r:;?r?;yt:e allow this application and direct CPCB lo revisit the guidelines for
e Wate Paultry farms as Green category and exempting thelir regulation
iy a'nd :' ®r& EP Act. CPCB may issue fresh appropriate orders within thr?e
enforcementnf,f no further order js issued, all the State PCBs/PCCs will requireé
Poulty Farmo consent mecl?anlsm under the above acts after 01.01.2021 for all
b e fh*;‘;ove 5000 birds in the same manner as is being done for fafr’nns
the state PG one lac birds, Till then, even without such consent mechanism,

SPCCs may strictly enforce the environmental noms and take
appropriate remgial action a

gainst the any violation of water, air and Soil
standards Statutorily ajd down."” '

To comply with the Hon'ble NGT, CPCB has constituted an Expert Committee comprising
members from Departmen of Animal Husbandry. ICAR-Directorate of Poultry Research,
Shri N.K. Verma, Ex. AD, CPC

Pollut B, Haryana State Pollution Control Board, Tamil Nadu State
ollution Control Board & Central Pollution Control Board.

2.0  Poultry farming

Poultry farms refers to breedin

rearing of domesticated birds
of farmin

or laye

9, hatcheries, layer and broiler farms. Poultry farming is the
such as chickens, turkeys, ducks, goose etc. for the purpose
g meat or eggs for food. Chickens raised for eggs are usually called laying hens
rs while chickens raised for meat are often called broilers. Chicken are most
numerous and popular domesticated poultry species, while other species, e.g. duck, goose
form a very small proportion of activities in comparison. Poultry farming in India has
witnessed a spectacular growth and transformed itself into a vibrant agri- industry. The
leading states having poultry farms are Tamil Nadu, Andhra Pradesh, Telangana, West
Bengal followed by Maharashtra, Karnataka, Assam, Haryana, Kerala and Odisha.

As perthe 20"livestock census carried out by Department of Animal Husbandry & Dairying,
Ministry of Fisheries, Animal Husbandry & Dairying, the state-wise number of poultries

. :Lbirds) are given below:
| SLNo. | States/UTs Nos of Poultries
‘ ﬂ B o (birds) in millions
1 Andnra Pradesh 107.863
2 " Arunachal Pradesh 1.599
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T %71
T s,
tale s _,,,_--———_—’ 18]11 ‘\e
S Chhattisgarh - 0.349
6 |GoaStae 21.773
T | Gujaral I— -m.
8 | Haryana State - 1.341
i_g\ﬂglachzﬂ Pradesh 4%
10 | Jammu & Kashmir m
[ Jharkhand - 50,494
12 | Kamnataka State e 29.771
[L Kerala State I 16659
14 | Madhya Pradesh - 74.297
15 |Maharashtra ﬂ
16 [Manipr m
17 M?ghalaya 2047
18 Mizoram 2838
19 Nagaland 7439 7
20 |Odisha | <b
21 Punjab I 17.649 7
2 Rajasthan f 14.622 ]
23| Sikkim State I 0.580 |
24 | Tamil Nadu [ 120.781 |
25 | Telangana State ] 79.999 f
26 [Tripura [ 4.168 ]
27 | Uttar Pradesh ] 12.515 ]
28 [Uttarakhand [ 5.018 ]
29 | WestBengal : j 17.322 ;
30 | Andaman & Nicobar Islands ! 1.289 |
31 | Chandigarh { 0.048 |
32 | Dadra Nagar Havel f 0.089 |
33 | Daman & Diu [ 0.018 |
|34 |Delhi [ 0.043 |
35 | Lakshadweep 0226 ,
36 | Pondicherry J 0.236 ]
Total B | 851.809 |

3.0 Poultry Farming Process

The poultry farming consist of the following unit operations.
Breeder Farms (Breeding)

Hatchery Farm (Hatching)

Layer farm &

Broilers
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3.1 Breeder Fa""S(Breed,'ng)

being transferred to {he hatch
productive phase, breeders arg removed and sold for meat processing of byproducts

3.2 Hatchery fanns {HatChfng)

The eggs collected from Breeder farms are hatched at special hatcheries. These are
centralized facilitieg and receive fertilized eggs from its own or several other breeder farms.
Uhe €Qgs are stored for g period of 4 to 10 days before being placed in incubators. that
control temperature ang humidity to stimulate embryonic development. Hatching typicaly

takes 21 days. The chicks ar d dispatched o
' i iform quality an
destinations for further r accinated, graded for un q

" s
; earing. The day-old broller chicks are delivered to bfo'lerf f:;rlle
str_aight run (un-sexed). Chicks from egg laying stock are gender sorted and.the e .
chicks alone are delivered for egg production while male chicks are killed and disposed-cti

3.3 Layer (Egg production)

In the layer farms, egg laying hens are reared for egg production. Typical €99 laying cycle
starts around 18 weeks age of the bird and continues upto 72—75 weeks of age and
thereafter diminished gradually to become uneconomical. Birds less than six months of
age are termed as pullets and are raised either on floor or on the cages little away from
adult farms located in the same or at different premises. The birds are kept and raised in
three different houses based on its age i.e. a) Chick house: 0 to 45 days, b) Grower House:

45 days to 18 weeks and c) Layer House: 18 weeks to 72 to 75 weeks. The birds start
laying eggs from 18 weeks onwards.

There are two phases of growing period i.e. brooding and growing phase. The brooding
phase extends from day one to three to four weeks depending upon the season of rearing.
During this period, the birds are provided extra warmth in an enclosed quarter by means
of gas brooders, electric hovers, infra-red bulbs or coal brooders, After this initial period,
the birds are moved to growing establishments which are typically open houses. The
¥rooding and growing houses may be deep litter type or cage type. After the completion of

the growing phase, the birds are moved to laying cages where they remain there till the
end of their laying cycle (72 to 75 weeks of age).
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34 Bm"@f (Meal PmdUCHOHJ

45 days o up to weighy
Broller birds are ralsed especially for meal production for 40 10 (2.5 kg to 3.0 kg) within
92In of 25 10.3,0 Kg. Most o broller bids galn V9" we ﬁtt hed, where feed ang
40 o 45 days. Broilers are most commonly reare ¥ of the deeP tter shed, rice
waleris given by hanging feeder and watering. Ale" cleaning of 3" thickness is

ves D¢ -
husk, saw dust, groundnut hulls, wood shavings. 89 drled Ie;epending on the weight of
Prepared by scratching. Chicks are moved in the shed freeu!z- .
the bird, the birds are sold for slaughtering from 40" t0 45"day>-
The rearing of birds is of two types:
3.4.1 Deep Litter System
ials like
| _ aqro materials
Birds are kept on litter floor which is covered with different k'mjsl,ec;fvei etc. depeny™
rice husk, saw dust, groundnut hulls, wood shavings and ang rox 5 t0 6 cm and
on their availability. Initially, the depth of the agro materlall : m birds may remain
then topped up by another 5 to 6 cm as the birds grow i;:f: "'19 y go for slaughtering.

on this system upto six weeks in case of brollers from W hifted to cages- The
In case of layer, they remain upto 18 weeks of age of may be SN are provided
majority of broilers are housed in deep litter sheds. Feed and water

manually in small farms and with automatic equipment in large farms.

3.4.2 Cage System

mercial layers, breeder layers ar!d of
rected on raised

four birds are

This is widely practiced system for housing com
late even broiler breeders. The birds are generally housed in cages €
platforms in open sheds. These cages are arranged in rows. Three or
accommodated in each cage with provision of drinking water and feeding. The water
is provided through a nipple fitted to a closed pipe running at head height of the bird.
Feed is placed in a trough attached to the front of the cage and distributed often
manually or by automation. The droppings of birds slip through perforations
instantaneously and are collected on the floor.

4.0 Classification of Poultry Farms

Backyard poultry is typically owned by small and marginal farmer and comprises of few
birds, largely for self-consumption and very small quantities get commercially sold. The
poultry farming practiced by the rural and tribal farmers under free range or backyaw
semi-intensive systems is usually referred to as rural poultry farming.
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/
ced ON {the number of handi _ |
i:legm'les- ndiing of birds, Poullry farms may be classified into thré€
! | L amal (500025000 bi)
edium (above 25,000-1,00,000 birds).

| Large (above 1,00,000 birds)

The poultry farms under small category are in un-organized sector uf by economicall

weaker farmers and are of rural background

5.0 Environmental issues & Current practices to address the enviranmantal Issues

in Poultry Farms

Envwonmen.ta'n nuisance arising from poultry farms is due {0 the generall

gases causing odor, dust from feed mill, storage & management of Solid

A Q‘ead Birds and Hatchery Waste) also causing odour & water from cleaning P
%‘ reeding of flies and rodents etc. are the other issues in poultry farms-

grations.

(i) Gaseous emission (NH3 & H2S) and Feed Mill Dust
«  The gaseous emission viz Ammonia (NHz3) and Hydrogen Sulphide (H2S) are
emanated from the excreta generated from the birds causes odour. The odour
’ is produced due to anaerobic conditions in the litter occurs due to its storage
at one place for longer period. The general practice followed by poultry farms
to control odour is by maintaining good ventilation and free flow of alr-

mixing and grinding of
typically |ocated inside
ed to collect the

. Dust is generated from the feed mill operation during
various ingredients of feed. The feed mill operations aré
the mill buildings. Dust extraction systems are generally us
dust and to improve the shop floor environment.

(i) Solid Waste

Sources of solid waste are (i) Poultry droppingsfManurelLitter (i) Dead Birds & (i)

Hatchery Waste.

. In case of cage system, excreta are collected just below the bird cages directly
on ground, made of stone slabs or concrete or impermeable compacted clay.
Litter is collected and kept dry by maintaining good ventilation and free air flow
to undergo aerobic composting. The manure is removed once in four to six
months & sold to the farmers. In deep litter system, excreta are collected in
bed made up of agro residue (rice husk, saw dust, groundnut hulls, wood
shavings, and dried leaves) itself. Once in a day or two days the bed is
scratched for mixing of litter. Once the chicken is sold for meat, the bed (rice
hysk, saw dust, groundnut hulls, wood shavings, and dried leaves) is removed

once the cycle of 42 to 45 days gets over along with the excreta and sold as
7
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ﬂﬂzozﬂlPC-V-HO plied as disinfectant and allows thg

manure. The shed is washed and lime is ap

area for quarantine period.
on phenomenon and thejr

odour and aesthetic
blems if the birds are
ed at relatively high
pheric pollution and

. ‘ Is a comm
® Death of the birds in poultry ra”nscause nuisance,

disposal is an Issue. Dead birds ator pro
problems like disease, insect, rodent and prec

i pburn
not disposed immediately. Dead birds are e;::;ralmos
temperatures using different fuels which cau ;i 4
also odour nuisance or buried in the burial pitin
ste comprising of egg
d a viscous liquid from
purning or through

ntity of solid wa
and chickens an
posed through open

. During hatching operation, large gua
shells, unhatched eggs, dead emeY°.9
eggs etc is generated. This waste is dis
rendering plant.

(i) Waste water generation from cleaning operation
prinkling during the

f birds, S
g batch replacement.

; is used for drinki
*  Water in poultry farms is us ent in between

summer and for cleaning sheds and equipm

¢ e poultry farming.
As such there is no process waste water generation frometr?;tiopns‘ Lt
However, wastewater is generated during cleaning oP e premESS:
water is collected in holding tank and utilized in gardening

(iv) Other issues:

»  Breeding of flies and rodents, etc. are the other issues in poultry farms

6.0 Environmental Guidelines for Poultry Farms farms:

Following are the revised guidelines addressing environmental issues of Poultry Farms.

6.1 Gaseous emission (NHs & H2S) and Feed Mill Dust

(i) Minimization of odour/gaseous poliution

« Proper ventilation and free flow of air over manure collection points to keep it dry
shall be ensured.

* Manure should be protected from Run-off water and from unwanted pests/inghatas

o Well-designed storage facilities should be provided to contain manure /litter.

o Carcasses of dead birds shall be promptly collected on regular basis and disposed

appropriately without damaging the environment as per the prescribed methods
under section 7.2.3 of the guidelines.
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(i) Dust from Feed Mills

« Feed mill and Go-down should be located on a well elevated ground preferably
near the entrance of the farm and Isolated from other poultry sheds.

« Dust collector system should be installed to control emissions from mixing and
grinding section of the feed mill.

«  Workers in the feed mill shall be provided with dust masks to protect them from
dust.
« Provision for vehicle tyre dip shall be made at the entrance to remove
impurities/dust carried by vehicle tyres;
«  Floor of the feed mill and Go-down shall be concrete and raised above the
ground level by a minimum of 2 feet.
62 Management of solid wastes (Solid Wastes contains Manure/litter, Hatchery Debris
and Dead Birds)

(i) Manure handling and disposal

«  Proper ventilation and free flow of air over manur
dry (by blowing dry air over it or by conveying ventilation air throu
pit) shall be ensured to prevent obnoxious odour in the area. .

«  Poultry housing shall be ventilated allowing sufficient supply of fresh air to
remove humidity, dissipate heat and prevent build-up of gases such as
methane, carbon dioxide, ammonia, etc.

«  Excreta shall be scratched at least once in two days as needed for mixing of
litter and to keep bedding material (rice husk, saw dust, wood shavings etc.)
dry in case of deep litter houses the waste material. This waste shall be utilised
for composting after completion of the cycle.

«  Manure collected under cages on high raised platforms shall be stored for
further processing and utilized by using following options:

e collection points to keep it
gh the manure

Sl. No. | Poultry Farms Methods for Disposal/Utilization of manure
1. Small Poultry | « Composting ?
Farms
2. Medium - & Large |« Composting or Biogas production for
Poultry Farms disposal/utilization of manure/litter

. Cpmbination of any of the methods for
disposal/utilization of manure/litter

3. Poultry Farms in |+ Common facilities for Biogas production or
Cluster Composting or their combination

+ Land application of manure to the nutritional requirements of soil and crop shall
be balanced.

« The litter / manure storage facilities shall be minimum 2 m above the water table
and of adequate size based on type and number of birds handled. Its base should
be constructed with stone slabs or concrete or impermeable compacted clay.
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; id dustand odq

Manure Shall be Protected from run off water and cover it o ?lrlorermanenl roolu::
Storage Pils. The dry manure dump shall be covered “'l""e precipitation fajin
Wl": Plastic / simjja, material to prevent air emissions and ’
on |,

rogram sha
. Mortalllles on farm by proper animal care and disease prevention prog |

be reduceq.

* Proper facililies
Collection. storag

Domesiic hazargd
disposeg as per

rovided f,
(Burial piUCOmposﬁngllnclneraiign} shall be p or
®, transport and disposal of dead_b."ds inges, etc.) shall be
OUs wasles (vaccines, vails, medicines, sylflensg 2615"-
Provisions of “Solid Waste Management Rules,

Composling of Manure:

* Proper mixin
Wood shayi
is usuall
Procedy
designe
* Periodj
* Moisty

9 the waste with a carbon rich material (9'-9-- paddy.sni‘:z’o'j; S-k '
Ns) should be done in the pits. Carbon to nitrogen ratlc;s" in*
Y fecommended. Pure manure can also be comlp°5t°d-,-§ :wma; Ibe
¢ and monitoring all parameters. The composting fa;:ll 3" fayr’ms
d through expert institutions in the field as per thela size of po | :‘: .
© stirting of compost material should be done for its proper mixing.

re levels should be maintained between 35 to 50%. ' i
€Mperature monitoring should be done to determine composting conditions,

(ii) Hatchery waste

Efforts shal| be made in converting the shells to animal feed to supply as a
source of calcium, especia

lly for poultry feeds.
Extrusion with Soya bean meal can be used to make a shell/hatchery meal.
* Un-hatched €9ggs shall be disposed of by composting or rendering.

(iii) Dead Birds Disposal

L ]

The dead birds arising from day to da
birds Promptly and stored in closed

y farm activity shall be separated from other |ive
following any of the disposal methods.

containers and disposed off within 24 hours by
A)  Burial Method:

* The dead birds arising from day to day farm activity should be Separated
other live birds prompt|

fro
Y and should be stored in closeg containers \ dis‘;ﬂ
off within 24 hours
* The dead bird burial
‘ diameter and this si
be located above m

pit shall be of minimum 3tod min
Z€ may vary as per the ca
inimum 3 m from the groun

depth and 0.8 to 1.2m

pacity of poultry farm and shal|
d water table.

£ it reply 10 TNE MIUW Lauac tivaiew ..
; : : ortunity to submi
.05.2024 with an opp the poultry farm.
2066 i?ted " eply has been received by the Board from
ays. However, no r
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* Thege
ad b . eu
Of Wooggn /- PUrialpitshal be provided with a vermin/fly proof cover made up

to da Metal / concrete having a cenlral operable lid of proper size for day
Y 9ropping of carcasses,
With 58S Shall be covereq by a thin layer of soll (at least 40 cm deep).along
. Calcium hydroxige,

g erf1 the pit s full, a compacted soil cover of 0.5 m shall be provided with the
:: " t ® Covered soil we|| above the ground level,
® distance between any two burial pits should not be less than 1 m.
%) Compogtng
The Compostin

9 facility shall not be located within 300 m from the nearest
GWeIIing and 1

00 m from any well or water course.
he Capacity of the composting facility shall be sufficient to handle the average
Mortalities o the farm,

he roof of the composting facility shall be permanent with concrete bottom.
The Composting fa'cimy shall be secured with link mesh all around raised to a

height of 1.5 m above the ground level to avoid the predation by straw dogs
etc,

A proper mixture of small

erand larger particle sizes to obtain an optimum air
exchange within the mixt

ure and build-up of temperature.
Molisture content of the composting pile shall be approximately 60%. More
than this May result in odour problems and less than this will reduce the
efficiency of the composting process.
* Carbon ang nitrogen are vital nutrients for the growth and reproduction of
bacteria and fungi. The carbon-to-nitrogen ratio shall be in the range of 20:1
and 25:1 for proper composting. This is obtained by carefully balancing the
dead bird and carbon sources.
The optimum temperature for composting is 54 to 66°C which pasteurizes the
compost. If temperature falls below 49°C after a week or $0, the material
should be moved to the secondary stage unit. To facilitate the easy transfer
of the first stage material to the secondary stage, the proper designing of the
primary stage (first stage) facility is desirable ag illustrated in figure 5.5.
Failure to do so will result into poor compost. The temperature in the

secondary stage unit will begin to raise as beneficial bacterial activity begins
and will peak in 5 to 10 days.

6.2 Waste water Management

*  The waste water generated from the cleaning operations
removal) shall be collected in appropriate ho
green belt. Efforts may be made for dry cle
disinfectant so as to avoid use of water.

(after each batch
ding tank and put to use in the
aning of the sheds with use of

T e s

: i ! ional Office letter no.
1974 and the Air Act, 1981 vide Board's Regiona ice within 15
BEIHCIS S Haeris rtunity to submit reply to the show cause notice within
ortu

1066 dated 06.05.2024 with an opp om the poultry farm.

i Board fr
days. However, no reply has been received by the
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hall be reduced by preventing

Water y
se a inking devices
nd spills from drinking |_m3|nlalned sell-walering

Overflow or leakages and using calibrated, wel
devices:
Improve drainage, reduce standing waler 8
mosquiloes

énflihes g actites nstead o

Use of pres {eam In cleanin
sure pumps, hol water of S eam _
Cold waler and plain waler scrubs may b encouraged to ImpreYe saniallon

and reduce the quanlities of wash water.

nd water dilches 1o control

6.3 Other Issues

*  Control of Flies: Proper trealment and disposal of manuré: ventilation of
sheds, control of temperature, good sanltation, swift repalrs (.)f leaks,
avoidance of feed spills, prompt removal of broken €ggs and dead birds shall
be ensured for control of flies in the poultry farms. The farm should have
provisions of wire nettings, traps, ﬂY-repellenls, insecticides etc. .m

«  Control of Rodents: Methods for the control of rodents may Inclut?/
Exclusion ii) Trapping Glue boards if) Tracking powder V) rodent proof doors
and windows to eliminate rodents/pest infestation.

+  AsperBureau of Indian Standards 1374: 2007, on poultry feed specifies that
the use of antibiotic growth promoters iS not recommended in poultry feed,

hence use of antibiotics should not be mixed with feed or administered for

non-therapeutic purposes  without prescription  for diseased birds.
pe regulated as per the’

Regulation for use of antibiotics shall
advisory/directions issued by Department of Animal Husbandry,
Dairying and Fisheries and Ministry of Health and the Drug Controller'

General of India.
7 Siting Criteria

New Poultry Farms (Set up after issuance of Guidelines) should preferably be
established

¢ 500 mfrom residential’zone in order to avoid nuisance caused due to odour&

flies.

« 100 m from major water course like River, Lakes, canals and drinking water
source like wells, summer storage tanks, in order to avoid contamination due to
leakages/spillages, if any.

« 100 m from national Highway (NH) and 50 m from State Highway (SH)in order te
avoid nuisance caused due to odourd flies.

« 10-15 mfrom rural roadsfinternal roads/village pagdandis. g—

+ The Poullry sheds should not be located within 10 m from farm boundary for
cross ventilation and odour dispersion.

T e e e v s unuiUnN) ACT, 1974 and Air (Preventi
o ollution) Act, 1981 and has been establish/operating without obtaini ntion &
ablish/operate of the Board. aining consent to

An i
rovsionsof 1 d whereas, the poultry farm was issued show cause notice for violations of th
6 Gl Ot e Water Act, 1974 and the Air Act, 1981 vide Board's Regional Office | ;
ated 06.05.2024 with an op i i ce letter 1o
portunity to submit repl h
s 4 ply to the show cause noti ithi
ys. However, no reply has been received by the Board from the poultry farm eree i 12
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8.0 Regulatory/ Monitoring Machanism for Poultry Farms
. gbsite.
* SPCBS/PCCs shall upload Environmental Guidelines or}tthel_; ‘:Jms.

Guidelines shall be applicable to all the category of Pou rﬁon will have to obtain
Poultry Farms handling birds above 25,000 at single chg) under the Water Act,
consent to establish (CTE) and consent for oper ate ( Board/Pollution Control
1974 & Air Act 1981 from State Pollution Control Bo

Committes.

ity of
" erefore validity ©
The Poultry Farms are categorized under “Green Calegory, th
consent will be 15 yrs.

- oultry farms
Animal Husbandry Department of the State/Districts to assist the p
for implementation of Guidelines.

ARRRAR
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Phone no. 01752301182 * T8 38, ufewrmr- 14700, \\ﬂ Eonatcr
) nvironmen| I
e-mall : ppcbsee_zp1@yahoo.com K t
- firt A
- REGISTERED . '_’_m pu M; J
e ‘ y'gna‘ya . A,
/s Amarjit Singh Poultry farm, RT3 0ER, - Laf ST e g .

vill. Raipur (Mune),

Teh i
Distt. Rupnagar sil Shri Anandpyr Sahib,

Subject: Directions u/s 31-A of
the Air (p UL
(Prevention & Contmﬂ“ollutlon) Acty 1081 as f) l] gb[

amended in 1987~ \1/5 Amepi
marjit §
Anandpur Sahib, Djstt. Rupnagqar R ol Tt

' Whereas, it is obligato
| ' ryonth
“stablish (NOC) of the Board as required u/s ZES

And whereas, it is mandato
consent of the Board to operate an outlet

And wh iti
Jsooronriste a ;re.as, Itis mandatory on the part of the poultry farm to provide adequate
and app opr.:a & air pollution control device (s), so as to contain the various pollutants within the
standards laid down by the Board, in the emissions discharged by it.

And whereas, a complaint has been received against the poultry farm through the
office of Sub-Divisional Magistrate, Sri Anandpur Sahib regarding nuisance being caused by the
poultry farm in the area of residential and school by spreading pollution.

And whereas, the poultry farm was visited by the officer of the Board on
24.04.2024 and Sh. Amarjit Singh, Owner of the poultry farm and complainant Smt. Daljit Kaur
were contacted. It was observed as under:

1. The unit is a broiler farm and is operational.
2. There are about 30,000 grower birds and provided 4 of sheds for the same.

3. The Poultry farm has provided 02 cemented pits for disposed of dead birds and the
representative of the industry informed that these pits have not yet filled.

One tubewell has been installed as source of fresh water but no water meters is provided

with the same.

> 5 The unit has installed DG sets of capacity 160 KVA with canopy but stack height not
appropriate.
And whereas, the poultry farm has not obtained 'consent to establish'/'consent to

operate' under the Water (Prevention & ol sFPallutionl et LIS and i [Peavenion &

Control of Pollution) Act, 1981 and has been establish/operating without obtaining consent to

establish/operate of the Board.
And whereas, the poultry farm was issued show cause notice for vio!ations of the

¢ 1974 and the Air Act, 1981 vide Board's Regional Office letter no.

ity to submit reply to the show cause notice within 15

d by the Board from the poultry farm.

provisions of the Water AC
1066 dated 06.05.2024 with an opportun

days. However, no reply has been receive
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And Whereas, the poultry farm was again visited by officer of the Board on
23.08.204 and Sh. Amarji Singh, Owner of the poultry farm was again contacted and it was
Obseryeq 3 undey. . .

1. The unit is 5 broiler

The poyjy

farm having 4 no. sheds and was in operation during the visit.
3. The

Y farm has about 24000 birds in 4 no. sheds,

UNIt hag Provided one no, borewell as source of fresh w
Meter hag been Provided.

« There isno Captive (e
5. The poullry farm has

The POUItry farm has
Stack height,

ater supply, however no water

ed mill provided in the broller farm,
Provided deep buria| pit for disposal of dead birds.
Provided DG set of capacity 160 KVA with canopy but inadequate

And whereas, notice to issye directions ufs 33
ution) Act, 1974 and u/s 31-A of the Ajr (Preven
0 the industry vide Board's |etter no. 2835 ¢
Opportunity to appear in person before the Chief Environmen
Contro| Board, Vatavarn Bhawan, Nabha Road, Patiala on
Proposed directions: -

i)

-A of the Water (Prevention &
tion & Control of Pollution) Act,
ated 30/08/2024 alongwith an
tal Engineer (P) Punjab Pollution
11/09/2024 with the following

1981 issued t

Y stop its activitjes and will not restart the same

-!‘

unless 3l necessary water and air pollution contro| Measures are taken and obtaing
consents of the Board.

iv) That the Punjab State Power Corporation Ltd, authorities shall b

e directed to disconnéct
the supply of electricity available to the poultry farm,

v) That DG sets installed by the poultry farm shall be sealed,

And whereas, the poultry farm faile
time. As such, the matter was considered by the ¢
to give another opportunity of personal hear
Environmental Engineer (P) Punjab Pollution Co
Patiala on 23/09/2024 issued vide Board's letter

d to attend the hearing on the said date and
ompetent Authority of the Board and decided
ing to the Poultry farm before the Chief
ntrol Board, Vatavarn Bhawan, Nabha Road,
no. 3194 dated 17/09/2024.
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And wherea
S, Sh,
and informed that he hag Es‘ab“:n
e

then. He submitted a copy oy,
et

3rjit Singh, Owner of the poultry farm attended the hearing
d the poultry farm in the year 2020 and is operating it since
oOffice, Mohali of the Boarq yq ter bearing no. 6096 dated 18.08.2020 issued by the Regional
poultry farm has not Obtained ¢ ® SOM, Shri Anandpur Sahib, wherein it was informed that the
AlrACt, 1381 and Water oy 19(;nsem 10 establish/consent to operate from the Board under the
units With less than 1 |3y Qi,d 4 and that as per PPCB office order no. 1021 dated 30.19.2017,
copy of No Objection Certifi S Need not to obtain consent of the Board. He also submlt.led a
Raipura, Block Nurpy, Bed‘Catel (NOC) dated 12.03.2020 issued by Gram Panchayat, village

reuested for BIVing time ' D‘st_ﬂc‘ Rupnagar for establishment of the poultry farm. He

* 107 3pplying for obtalning consents to operate of the Board.

And wh
farm and materig| fac:feas. after hearing the officers of the Board, representative of the poultry
SO the record, the Chief Environmental Engineer (P) decided a5 under: -

® 1 Th
+ N poult
Y farm shay 3pply for obtaining consents to operate under the Water

(Prevent;
, o on & Contro| of Poﬂulion) Act, 1974 and the Air (Prevention and Control of
1on) Act, 1981 of the Board within 15 days.

2 Esz\é:znrrmentai Engineer, Regional Office, Patiala shall visit the pmflw farm, ve.rify thz
ssion made by the representative of the poultry farm during the hearing an
process the applications of consents to operate to be applied by the poultry farm under
the Water (Prevention & Control of polution) Act, 1974 and the Air (Prevention and
Control of Pollution) Act, 1981 on merits, clearly mentioning the suitability of site of the
Poultry farm as per guidelines of the Board.

3. Wwas made clear to the poultry farm that in case, the site of the poultry farm fails to "_'eet
the siting guidelines prescribed by the CPCB/Board or fails to comply with the decisions

of the hearing, strict action may be taken against the poultry farm including its closure:
without any further opportunity.

And whereas, the proceedings of the personal hearing dated 23.09.2024 given by

the Chief Environmental Engineer were conveyed to the poultry farm vide Board's kgl IO
3429 dated 25.09.2024,

And whereas, the poultry farm applied for obtaining consent to operate under the
Water (Prevention & Control of Pollution) Act, 1974 and under the Air (Prevention & Control of
Pollution) Act, 1981 for the production of hens & rooster female & male @ 23900 nos./year.

And whereas, the poultry farm was visited by officers of the Board on 07.10.2024
and it was observed as under:

1. The unit is a broiler farm having 4 no. sheds and was in operation during the visit.

'2. The poultry farm has about 24000 birds in 4 no, sheds.

3. Theunit has provided one no. borewell as source of fresh water supply, however no water
meter has been provided.

4. Thereis no captive feed mill provided in the broiler farm.
S. The poultry farm has provided deep burial pit for disposal of dead birds.

6. The poultry farm has provided DG set of capacity 160 KVA with canopy but inadequate
stack height.

7. There is 2 Govt. School at a distance of about 80 meters from the boundary of the poultry
farm and the village phirm is located at a distance of about 260 meters from the boundary
of the project. However, the poultry farm has submitted copy of distance certificate from
Tehsildar, Sri Anandpur Sahib, as per which the residential area is at a distance of 510

meters from the site, which is incorrect.
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8., Thereis no national highway/State highway situate
+Itis clear that the poultry farm is not meeting with

for such type of unit. Hence the site is not suitable. |
ry farm Is not meeting Wi

% c,

th the siting criteria
And whereas, it is clear that the poult
of the BOafd/CPCB_

ater
plied by the poultry farm under W

And whereas, the consent to operate ap trol of pollution) Act,

: n
(Prevention & Control of Pollution) Act, 1974 and Alr (prevention & Co

1981 were refused on 16.10.2024 due to reasons as mentloned above. h
tent Authority of the

e
And whereas, the matter has been considered by the Comp in violation of siting

Board and it was observed that the poultry farm Is established/operating

criteria framed by CPCB and has not obtained any permission so far.

in exercise of the powers
ofter

tion) Act, 1981 and :: e‘

llowing directions: -

Now, therefore, the Competent Authority of the Board
conferred upon it u/s 31-A of the Air (Prevention & Control of Pollu
thoroughly examining the case of the poultry farm, has decided to issue fo

i) The Partners/Owner of the poultry farm will not further add any birds in its farm:

ii) The Partners/Owner of poultry farm shall shift its poultry farm to another site 25 Pef
CPCB guidelines within three months.

iii) The poultry farm shall obtain prior consent to establish/consent to operate of the
Board under the provisions of the Water (Prevention & Control of Pollution) Act 1974
& the Air (Prevention & Control of Pollution) Act, 1981 for its new site.

In case of failure to comply with the above said directions, the establishment and
the partners or any other person(s) responsible to comply with the above directions under the
Air (Prevention & Control of Pollution) Act, 1981 is liable for action u/s 37 of the Air (Prevention
& Control of Pollution) Act, 1981.

This issue with the approval of the Competent Authority of the Board.

L=
Sr. Environmental Engineer
for & on behalf of the
Punjab Pollution Control Board

Endst. no. 3 922 Dated Q_f’ 10’9—"]
A copy of the above is forwarded to the Environmental Engineer!, Punjab Pollution

Control Board, Regional Office, Rupnagar for information, ensure to make the compliance of the

above said directions and send the compliance report immediately after/the stipulated tinag
%

eriod.

p 1

Sr. Envitonmental !g?neer

for & on behalf of the
Punjab Pollution Control Board

+
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PUNJAB POLLUTION CONTROL BOARD

Website:- wmv.ppcb.gov.ln

Date: 05-12-2024

Industry Registration ID: G24RPN626153 Registration No.: 27483645

To,
Gurvir Singh
Gurvir Poultry Farm
Village Raipur, P O Takhatgarh, Tehsil Anandpur Sahib, District Rupnagar, Anandpur Sahib, Rupnagar
Raipur,Rupnagar-140119

Subject:  Auto granted Consent to Establish(NOC) for setting up an industrial unit u/s 25 of Water (Prevention &
Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act,1981.

With reference to your application for obtaining 'Consent to Establish'(NOC).for setting up of an indusirial plant w's 25 of Water (Prt’ve;fl'aﬂ

& Control of Pollution) Act, 1974 and w/s 21 of Air (Prevention & Control of Pollution) Act, 1981, you are, .':ereby,femur{cd lo sel up the

gdu:/t_riai unit to discharge the effluent(s) & emission(s) arising out of your premises subject to the Terms and Conditions as specified in this
ertificate. i

1. Particulars of Consent to Establish (NOC) granted to the Industry

I Certificate No CTE/Fresh/RPN/2024/27483645
Date of issue 23-12-2024

Date of expiry 31-12-2025

Certificate Type Fresh

Previous CTE/CTO No. & Validity

2. Particulars Provided by the Industry

Name & Designation of the Occupier | Gurvir Singh
Proprietor
Address of Industrial premises Village Raipur, Po Takhatgarh, Tehsil Anandpur Sahib, District Rupnagar
Capital investment of the industry 17.35
| Category of Industry GREEN
Type of Industry 3033-Poultry, Hatchery and Piggery
Scale of the Industry Small
Office District Rupnagar
CTE/CTO-Applied for CTE-Fresh
Consent Fee Details Payment Amount | Transaction |  Date of Date of
Mode ID transaction | verification
Credit/Debit 1900.0 520049066 | 2024-12-05 -
| card | 10:17:27.584
Raw Materials Raw material(s) Quantity Units
Chicks 24500 Nmber/Year

"This is computer generated document from OCMMS by PPCB"
Gurvir Poultry Farm, Village Raipur, Po Takhaigarh, Tehsil Anandpur Sahib, District Rupnagar ,27483645,23-12-2024,31-12-2025,
Pagel
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e
Products { Product(s)(Name) Installed Capacity Units
HENS & ROOSTER {24500 Nmber/Year
FEMALE & MALE
| EMuent and Disposal Details Usage Water Waste |Treatment| Disposal A_m
' consumpti | water Details Disposal
on kl/day |gencration
Domestic 0.75 0.2 Septic | Onto Land | Onto Land
Tank for
Plantation
after
passing
through
Septic
1 | Tank
Trade NR NR
Effluent
Cooling NR NR
) Emission Control Details Source Fuel Stack Height (In | Contro | Emissi
s of meters) 1 on
i emissio Equip | Sampli
| n ment ng
facility
provide
d
Boiler/ Type Qty Unit | Above | Above | Y/NR | Y/NR
Furnac Groun | Roof
e d Level | Level
f
DG Sets (Details) Capacity of D.G. | Quantity of Fuel | Stack Height | Canopy/Acousti
set(in KVA) used/to be used | above ground ¢ Enclosure
(in Lts./day) level(meters)) Provided
Y/N(check)
160 - 10 6 Y

A. SPECIAL CONDITIONS

This auto generated consent is based on the information / data submitted by the Industry. In case of any change of
data or in case of any information submitted is found incorrect, this consent shall stand cancelled.

2 The inspection of industry shall be governed by the inspection policy framed by CPCB/PPCB/Govt. from time to
time. In case of complaint, the industry can be visited by the Regional Office or any other officer authorized by the
Competent Authority.

3 In case of industry is found to create conditions that generate any type of pollution and / or if there is any objection
from the surrounding community and if on verification, it is found that such objection has some substance, the
Board shall be at the liberty to take action against the Industry under the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and Air (Prevention & Control of Pollution) Act,1981 and / or Environment
(Protection) Act,1986 as deemed fit.

4 This consent is issued on the basis of self calculation of consent fee made by the industry. In case, any difference in
the consent fee deposited by the industry is found, the industry shall have to deposit the balance consent fee.

5 In case of change of data provided in this simplified form, the Industry shall inform the Board and shall getrevised
Consent. The Industry shall apply for obtaining Consent to Establish / Operate from the PPCB, in event ofits

graduation from Green to Orange/Red category Industry.

B. GENERAL CONDITIONS

"This is computer generated document from OCMMS by PPCB"
Gurvir Poultry Farm Village Raipur, Po Takhaigarh, Tehsil Anandpur Sahib, District Rupnagar ,27483645,23-12-2024,31-12-2025,
Page2
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The industry shall apply for consent of the Board as required under the prov ision of Water (Prey cntion & Cﬂn(llmi of
Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 & Authorization under Hazardous an

0}:}"37 Wastes (Management and Transboundary Movement) Rules, 2016, two months before the commissioning of
theindustry.

The industry shall provide adequate arrangements for fighting the accidental lcakages/ discharge of any ?i‘i
pollutant/gas/liquids from the vessels, mechanical equipments etc. which are likely to cause environmen a
pollution.

The Industry shall apply for further extension in the validity of the CTE atleasttwo months before the expiry of this
CTE, ifapplicable.

. 3 / sit
The project has been approved by the Board from pollution angle and the industry shall obtain the approval of st¢
from other concerned departments, if needbe.

; ; ;o . : ‘ in
The industry shall put up display board indicating the Environment data in the prescribed format at the ma
entrancegate.

= i llectin
The industry shall provide port-holes, platforms and/or other necessary facilitics as may be required for €0 &
samples of emissions from any chimney, flue or duct or anyother outlets.

Specifications of the port-holes shall be as under:-

if)

The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times
upstream from the flow disturbance. For a rectangular cross section the equivalent diameter
(De) shall be calculated from the following equation to determine upstream,
downstreamdistance:-

De=2 LW /(L+W)

Where L= length in mts. W= Width in mts.

The sampling port shall be 7 to 10 cm in diameter

The industry shall provide a minimum stack height of 9.0 meter above ground level in all cases where boiler
/fur_na_cc are provlidpd and solid/liquid/gascous fuel is used. In other cases, where stacks are provided for process
emissions, the minimum stack of 3 meters above roof level shall be provided.

The industry shall put up canopy on its DG scts and also provide stack of adequate height as per norms prescribed

by the Board and shall ensure the compliance of instructions issued by the Board vide office order no. Admin./SA-
2/F.No.783/2011/448 dated8/6/2010.

Stack height for diesel generating sets: i

S.NO. |[Capacity of diesel generating set Height of the Stack

1 0-50 KVA : Height of the building + 1.5 mt
2, 50-100 KVA Height of the building + 2.0 mt.
3 100-150 KVA Height of the building + 2.5 mt.
) 150-200 KVA Height of the building + 3.0 mt.
5 200-250 KVA Height of the building + 3.5 mt.
6 250-300 KVA Height of the building + 3.5 mt.

10

For higher KVA rating stack height H (in meter) shall be worked out according to the formula:
H =h+0.2 (KVA)0.5
where h = height of the building in meters where the generator set is installed.

The industry shall provide flow meters at the source of water supply, at the outlet of effluent treatment plant and
shall maintain the record of the daily reading and submit the same to the concerned Regional Office by the Sth day
of the following month.

The industry shall plant minimum of three suitable varicties of trees at the density of not less than 1000 trees per
acre along the boundary of the industrial premises.

The issuance of this consent does not convey any property right in cither real or personal property, or any exclusive
privileges, nor does it authorize any injury to private property or any invasion of personal rights, nor any
infringement of Central, State or Local Laws or Regulations.

“This is computer generated document from OCMMS by PPCB"

Gurvir Poultry Farm, Village Raipur, Po Takhaigarh, Tehsil Anandpur Sahib, District Rupnagar 27483645,23-12-2024,31-12-2025,

Page3
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12 The consent does not authorize or approve the construction of any physical structures of facilities for undertaking of
any work in any natural water course.

13 Nothing in this NOC shall be deemed 1o neither preclude the t !
from any responsibilitics, liabilitics or penalties to which the applicant is or ma
otherAct.

14 The industry shall ensurc that no water
industrial premises.

15 The industry shall carmark a land within their premises for disposal of boi
manner, and / or the industry shall make necessary arrangements for prope
manner and shall maintain proper record for the same,if applicable.

16 The industry shall provide proper and adequate air pollution control arrangements for contro
coal/fuel handling arca. if applicable

17 The industry shall not irrigate the vegetable crops

18  The industry shall ensure that its production capacity
mentioned in the NOC and shall not carry out any exp.

19 All amendments/revisions made by the Board in the emission/stack hei
industry from the date of such amendments/revisions. :
20 The Board reserves the right to rev oke this "consent to establish” (NOC) at any time, in case the ‘"dﬁjs'r&'sc?;:ol
violating any of the conditions of this "consent to establish" and/or the provisions of Water (prcvqnllf)ﬂ timrie
of Pollution) Act, 1974 and Air (Prey ention & Control of Pollution) Act, 1981 as amended from time (0

institution of any legal action nor relieve the applicant
y be subjected under this or any

pollution problem is created in the arca due to discharge of cffluents from its

ler ash in an environmentally sound
r disposal of fuel ash in a scientific

| emission from its

ffluents which are used/ consumed as raw.

exceed the quantity
n/NOC of the Board.
o the

with the treated ¢

& quantity of trade cmuenl do not
ansion without the prior permissio

ght standards shall be applicable t

C. OTHER CONDITIONS

vironmental guidelines for poultry farms circulated

1. The industry shall comply with en
lement the standard operating procedure in true

by CPCB in Aug, 2021 and shall imp

letter and spirnit. -
2. The industry shall ensure that due to operation of the project

for general public is created at any time and no public complamts
3. The industry shall obtain permission from Forest Department an
same to the Board at the time of the Consent to Operate.

4. The industry shall apply for obtaining consent to operate under Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981

before operation of the unit.
5. CTE/NOC has been grantcd on the basis of documents submitted by the project

proponent and he shall obtain permission from Director of Factories regarding
establishment of said unit in compliance of Govt. of Punjab notification no.
13/41/2021-6Hg2/2684 dated 19.10.2022, before commissioning of the unit.

6. The industry shall comply with the provisions of Environment (Protection) Act, 1986
7. The industry shall not discharge any effluent at any unauthorized place by any
unauthorized means i.c. shall not discharge any wastewater in any drain/ inland
surface waters / drain/choe/nallah/ onto land for stagnation or outside its premises,

at any time, under any circumstances.
8. The industry shall develop its project strictly in accordance with the layout / building
plans approved / to be approved by the Competent Authority.

9. The adequacy/ efficacy of the pollution control arrangements shall be the sole
responsibility of the industry and the industry shall be bound to implement/ upgrade

its pollution control arrangements as per the discretion of the Board to achieve the
prescribed emission/ cffluent standards, as amended from time to time.

10. The industry shall comply with the provisions of Solid Waste Management Rules,

2016.
11. The establishment shall obtain all the statuary approvals/clearances from the

concerned departments.
12. The NOC is being issued to the project proponent based upon the documents/
information submitted by it alongwith the online application form. The Board would
be at liberty to take penal action against the industry/project proponent and its
responsible/ concerned person(s) in case information/document is detected as
incorrect/false/misleading at any point of time, without any opportunity of Personal
Hearing.

13.In cgase the project proponent fails to comply with the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution)
Act, 1981, Environment (Protection) Act, 1986 and/or any other environmental law
applicable to the project and Rules, Circulars & Directions issued by the Board from
time to time, action as deemed fit shall be taken against the project proponent.

at the site, no nuisance
are received.
d shall submit the

"This is computer generated document from OCMMS by PPCB"
27483645,23-12-2024,31-12-2025,

Farm,Village Raipur, Po Takhaigarh, Tehsil Anandpur Sahib, Disirict Rupnagar .
Paged

Gurvir Poultry
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—_—

Acop

Senior Environmental Engineer, Zonal Office-1, Patiala.

y of the above is forwarded to the following for information and necessary action please:

o~
”%L

Date: 23-12-2024

Environmental Engineer
For & on behalf of

(Punjab Pollution Control Board)

"This 1y computer generated document front OCMMS by PPCB"

Gurvir Poultry Farm, Village Ratpur, Po Takhatgarh, Tehsil Anandpur Sahib, Disirict Rupnagar 27483645,23-12-2024,31-12-2025
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ANNE)(UBE D2/c
Uy o s QYLIEE

. e e tyle fory
. vyy. IR-L, vV v, ww b, ulo- 140001
m S0y, ! omall 1 ppchies _tpi0ytheo. ™

- A
-\--_ M mr nrﬂ o
h:a'- A R Tg !
To REGISTERED L o

M/s Amarjit Singh p @
i Rapy, Ingh Poulry farm,

{Mune), Tehsil Shrt Anandpur Sahib
mm.lupnaggr_ sl mﬂﬂih“

Subject: A U
irections /s 33-A of the Water (Prevntion & Conlmrﬂolmtlon)—m. 1974 ::d;[][;
31-A of the Alr (Prevention & Control of Pollution) Act, 1981 81 amended In 19’b

Amorlit Singh Poitry farm, vill. Aglpur (Munel, Tehsll Shil A .

Bupnogor,

tto
< Whereas, it is gbjj to obtaln the consen
S8lsh (Mo o Itis obligatory on the part of the establishment

n) Act,
1974 ang the Board as required u/s 25 of the Water (Prevention & Contro of PD"u:lT:s:fv
u/s 21 of the Ajr (Prevention & Control of Pollution] Act, 1981, for establishment ofin ;

t o obtain the consent of

An .
the Boarg 1 o d whereas, It Is mandatory on the part of the establishmen of

ntrol
Polluti PEate an outlet  plant as required u/s 25/26 of the Water et s:ﬂc:harse of
P on) Act, 1974 an /5 21 of the Alr (Prevention & Control of pollution) Act, 1981 for dis
ent / emission arising from its premises.

ate and
) And whereas, it is mandatory on the part of the establishment t0 provide 3"‘“:'thin the
a:’”':ﬁna‘e effluent treatment facifities | emlssions, so as to contain the varlous pollutants ¥
sta
dards laid down by the Board, in the effluent / emissions discharged by It
ce
And whereas, a complaint has been recelved against the poultry farm through the off

of Sub-Divisional Magistrate, §1i Anandpur Sahib regarding nuisance being caused by the poulty farm 17
the area of residential and school by spreading pollution,

And whereas, the poultry farm was visited by the offlcer of the Board on 24.04.2024 and

Sh. Amariit Singh, Owner of the poultry farm and complainant Smt. Daljit Kaur were contacted. It was
observed as under:

1. The unitis a broiler farm and is operational,

2. There are about 30,000 grower birds and provided 4 of sheds for the same.

3. The Poultry farm has provided 02 cemented pits for disposed of dead birds and the
representative of the industry informed that these pits have not yet filled.

4. One tubewell has been Installed as source of fresh water but no water meters is provided with

i’j the same.

5. The unit has installed DG sets of capaclty 160 KVA with canopy but stack helght not appropriate.

4 And whereas, the poultry farm has not obtalned 'consent to establish'/'consent to
operate' under the Water (Preventlon & Control of Pollutlon) Act, 1974 and Alr (Prevention & Control of
Pollution) Act, 1981 and has been establish/operating without obtaining consent to establish/operate of
the Board.

And whereas, the poultry farm was Issued show cause notlce for violations of the
provisions of the Water Act, 1974 and the Alr Act, 1981 vide Board's Reglonal Office letter no. 106€
dated 06.05,2024 with an opportunlty to submit reply to the show cause notlce within 1S days,
However, no reply has been recelved by the Board from the poultry farm.

And whereas, the poultry farm was agaln vishted by officer of the Board on 23,08.2024
and Sh. Amajit Singh, Owner of the poultry farm was agaln contacter and It was observed a5 under: -

1, The unltisa broiler farm having 4 no. sheds and was In operation during the yisit,
1. The poultry farm has about 24000 birds In 4 no. sheds.
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supply, however no water
3 The unl ha provideg one no. borewell as soutce of resh water SUBPly

meter has been provided.
4 Therels o captive feed mill provided In the brofler far""'| of dead blrds.
s, The poultry farm has provided deep burlal plt for dlsposa ith canopy but Inadequate stack
6. The Poultry farm has provided DG sel of capaclty 160 KVA wi
helght, fthe poultry farm
1. Th:m 153 Gov1. School at a distance of about 76 melers from |h|ee:) :f:l:rrhz bau:dafYr:’ the
nd the village phirn! Is located a1 a distance of about 200 me et o Tesiar 1
project, However, (e poultry farm has submltted copy of distance ce

510 meters from
Anandpur Sahib, as per which the resldentlal area/lal lakir s at a distance of
1he site,

J (]
And whereas, the poultry farm Is in operatlon without obtaining ‘w::o:n:oc:;::ﬁh[
Perale’ of the Board and Violating the provisions of Water (mv;n& deliberately,
1374.and Al (revention & Cantrolof Pollutlon) Act, 1981 ntentionally '

entlon & Control
And Whereas, the Poultry famm s violating the provisions of Water (Prev
of Pollutlon) Act,

1974 and A (Prevention & Control of Pollution) Act, 1981 Inlenﬁonafly and
deliberalelv.

['consent tg o
Pollution) A,

. W)
T to issue directions u/s 33-A of the Waler (Prevention & Coqy7é; Jf
Pollulionl Act, 1974 -

and u/s 314 of the Air (Prevention & Control of Pollution) Act, 1981 issued to the

industry vide Board's letter no, 2535 et SOMBTOL4 songithan pporuny (o appet ey
before (he Chief Envi

fonmental Engineer (p) Punjab Pollution Control Board, Vatavarn Bhawan, pabha
Road, Patiala on 12/09/202 with 1pe following proposed directions;: -

I Thatthe Poultey farm shall take 3 necessary steps to close down Its operations,

M That the poulry farm shalltop forthwithdischarging any effuent / emissions from its premises
or through any moda,

iii) That the Poultry farm will im

medlately stop Its activities and will not restart the same unless al|
Necessary Water and

alr pollution control measures are taken and abtains consents of the

V) That the Punjab State powe

T Corporation Ltg, authorities shal|
supply of electricity available

be directed to disconnect the
to the poultry farm,

v That DG sets Installed by the Poultry farm shall be sealed,

And whereas, the poultry farm falled 1o attend the hearing on the sald date and time, As
such, the matter was considered by the Competent Authorlty of the Board ang decided to give another
OPportunity of personal hea

ring to the poultry farm before the Chief Environmenta] Englneer (p) Punjab
Pollution Control Board, v.

atavarn Bhawan, Nabha Road, Patlala on 23/09/2024 issued vide Board's
letter no, 3194 dated 17/09/2024.

And whereas, sh, Amarit Singh, Owner of the

poultry farm attendeq the hearing ang
informed that he has establis

hed the poultry farm in the year 2020 and is operating it since then, \
Issued by the Regional Office, Mohals

» unlts with less than 1 lakh birds
submitted a copy of No Objection Certificae (Nog)
dated 12.03.2020 Issued by Gram Panchayat, Village Ralpura, Block Nurpur Bedl, District Rupnagar for

establishment of the poultry farm. He requested for glving time for applying for obtaining consents to
operate of the Board.

And whereas, after hearlng the officers of the Board, representative of the poultry farm
and material facts on the record, the Chlef Environmental Engineer (P) declded as under: -

ntlon &
1. The poultry faim shall apply for obtalning consents to operate under the Water (Preve

81 of the
Control of Pollution) Act, 1974 and the Alr {Prevention and Control of Pollutlon) Act, 19
Board within 15 days.
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L Env\mnmen\a

It
Wmiggign o ngineer, Negioma| Office, Payiata shall vislt the poultry farm: verlfy the
"Phllcationg o oy ® eBIESNAinofthe puly s during the hearing 300 PO bz
"®Vention g gq "8 10 09te 19 be appeg by the poulty farm under (e g
A ntrol of Pollution) Acy, 1974 and the Al Prevention and control of pollution)

1on
merlts, ceary mentioning the ulabit of st of the pouley f3r™ ¥ i

Wy, ¢
Hting mﬁ:e Clear 10 the Poullry farm that In case, the site of the poultry farm falls to mee’t ::e
#Ine prescrbed by the Chcyjaand of (s 1o comply wih the CeCBOB &

Rarin ?
n| B Ulct acion may be teken against the poultry farm Including 1ts closure b
¢ Opportunty,

glven by the

A
"d Whereas, the proceedings of the personal hearing dated 13092024 29 dted

Chief En
Virg
Nimenta| [ns\neer were conveyed to the poultry farm vide Board's letter no.

A
W_'i" (Preveny "d whereas, the poultry farm had appled for obtalning consent 109

" on) A On & Control of Polluion) Act, 1974 and under the Al (Prevention
41981 for the production of hes & rooster female & male @ 23900 fos./year:

goard on 07.10.2024 and it

perate under the
& Control of

And whereas, the poultry farm was isited by officers of the

W
3 observeq a5 Under:

1 : py
The unit is a brojler farm having 4 no. sheds and was in operation during the visit-

'K
The poultry farm has about 24000 birds in & no, sheds.

- P water
3. The unit hag provided one no. borewell as source of fresh water supply, however 10

meter has been provided.

There is no caplive feed mill provided In the broiler farm.
- The poultry farm has provided deep burial pit for disposal of dead birds.

. The poultry farm has provided DG set of capacity 160 KVA with canopy but inadeguate stack
height.

. There is a Gowt School at 2 distanc of about 80 meters from the boundary of the poultry farm
and the village phirm is located at a distance of about 260 meters from the boundary of the
project. However, the poultry farm has submitted copy of distance centificate from Tehsildar, Sri
Anandpur Sahib, as per which the residentlal area is at a distance of 510 meters from the site,
which is incorrect.

. There is no national highway/State highway situated on village link road. From the above, it is
clear that the poultry farm is not meeting with the sitting guidelines framed by CPCB for such
type of unit. Hence the site is not suitable.

" And whereas, it is clear that the poultry farm is not meeting with the siting ¢riteria of
Vel
-,/-ne Board/CPCB.

1 And whereas, the consent to operate applied by the poultry farm under Water
(Prevention & Control of Pollutlon) Act, 1974 and Alr (Prevention & Contral of Pollutlon) Act, 1981 were
refused on 16.10.2024 due to reasons as mentloned above,

And whereas, the matter has been conslidered by the Competent Authority of the Board
and it was observed that the poultry farm s established/operating In violatlon of siting criteria framed
by CPCB and has not obtained any permission so far.

And whereas, the Competent Authorlty of the goard In exerclse of the powers conferred
it ufs 31 of the Air (Prevention & Control of Pollution} Act 1981 and after thoroughly examining
U:ocase of the poultry farm: Issued the following directions: -
the
of the poultry farm will not further add any vlrds in its farm.

riners/Owner
) The ke of poultry farm shal shift lis poultey farm to another site as per CPCA

i) The partners/Owner

guidelines within three months.
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arota of the poard

ant 10 op ¢
110 e:lnbllslllltz;‘;o"mbn, Act 1074 & the Al

W) The poulry farm shanl obiain prior consen
under the provisions of the Waler (revention & €07
({Preventlon & Control of Poflutian) Act, 1981 for 18 1€ sito. —

And whereas, the obove diracllons werd convayed 10

letter no. 3921 dated 29/10/2024 for complianta.

farm vide poard'’s

" for tho seltIng
ntto astohlish
! 'P:IOZ::';:F sh. Gurvir Singh (M/s Gurvir
fomlly
ahib, DIslf

a ollicerd

And whereos, tha poultry farm ha ahlalng
up of new poultry form at another sitg In the name of his
Poultry Farm a1 Villnge Nnlpur, PO Tokhntparl, 1ehisi! Anandpur
arm wos visitod by th

{ct upnogar)
of tho Naglonal Office,

And wherens, the pouliry |
Rupnagar on 05.02.2025 end It wos observad os under: o exlsting slto In the name of /s

1. The project proponent s stll operating s poulry farm s
Amar]it Singh poultry form,

3. The project proponent has nol slarled any

Gurvir Poultry Farm at Vilage Ralpur, PO Takhatgar

And whereas, the time perlod of 03-month

lapsed a5 on 29.01,2025. But, the poultry farm Iz stll operating

of the Board.

vity at the new site namely M/s
andpur Sahib, Dlstrict Rupnagar.

f unit has already heen
latlon of the directions

construction actl
, Tehsll An
for the shifting 0

Its premises 0 vio

ous view of the above P
on & Control of Pollution) Act,
compliance of the

has laken serl
(Preventi
Act, 1981 due to non-

And whereas, the Competent Authorlty
decided to confirm proposed directions ufs 33-A of the Water
1974 and u/s 31-A of the Alr Prevention & Control of pollution)
environmental laws,

Now, therefore the Competent Authority
conferred upon it u/s 33-A of the Water (Prevention & Cont
the Air (Prevention & Control of Pollution) Act, 1981 and after t
poultry farm has decided to Issue the following directions: -

rd In exerclse of the powers
1974 and ufs 31-A of
ning the case of the

of the Boa
rol of Pallution) Act,

horoughly exami

ose down Its operations.

i.  That the poultry farm shall take all necessary steps to cl £t . '
y effluent / emissions from its premises

i.  That the poultry farm shall stap forthwith discharging an

or through any mode.
iii.  That the poultry farm will immediately stop Its activitles and will not restart the same unless all

bt £
necessary water and air pollution control measures are taken and obtains consents of the
Board. .
That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the

supply of electricity available to the poultry farm.
v.  That DG sets installed by the poultry farm shall be sealed.
vi.  That the owner of poultry farm shall shift its livestock to another site immediately
In case of failure to comply with the above said directions, the establishment and the
partners or any other person(s) responsible to comply with the above directions under the Air
(Prevention & Control of Polluticn) Act, 1981 is hable for action u/s 41 of the Water (Prevention &
Control of Pollution) Acl, 1974 and u/s 37 of the Air (Prevention & Control of Pollution) Act, 1981.

This issue with the approval of the Competent Authority of the Board.

— Lam
Sr. Environmental Engincer
for & on hehalf of the
Punjab Pollution Control Board

~
Endst. no-.(‘_%o_s/ Dated L 0

A copy of the above Is forwarded to the Environmental Engincer, Punjab Pollution
Lontrol Baard, feglunal Office, Rupnagar for Information, ensure to make the compliance of the above

=aid directlons and send the compliance report within 7 days,
‘:Ij\ﬂ}\m"

Sr, Environmental Englneer
for & on behalf of the

Punjab Pollution Control I!ond
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RE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCIH AT

NEW DEL J AD," i

"dASE No. Blur20 25
APPELLANT/APPLICANT/PETITIONER

BEFO

VERSUS

,u.u'a'JQ QALTApAD . .RESPONDENTS

do hereby appoint, .

OW ALL to whom these presery shall come that 1
%VJ/W< J/K(all(tp be the Advocate in the above noted case and authorize him:-
Tb act, appear and plead in the above-noted case in this Court or in any other Court in which the
same may be tried or heard and also in the appellate’ Court including High Court subject to
payment of fees separately for each Court by me/ us.
To sign, file verify and present pleadings, appeals cross objections or petitions for exccution
review, revision, withdrawal, compromise or other petitions or affidavits or other docurnents as -
may be deemed necessary or proper {or the prosccution of the said casc in all its stages.
To file and take back documents to admit and/or deny the documents of opposite party.
casc or submit to arbitration any differences or disputes that
may arisc touching or in any manncr relating to the said casc.To take cxceution proceedings.
The deposit, draw and receive moncy, cheques, cash and grant receipts thereof and to do all other
acts and things which may be nccessary 10 be done for the progress and in the course of the

To withdraw or compromise the said

prosccution of the said case.
val Practioner, authorizing him to exercise the power and

To appoint and instruct any other Leg
authority hercby conferred upon the Advocate whenever he may think it to do 50 and to sign the

Power of Attomney on our behalf. .
And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purposes.
And I/We undertake that 1/ we or my /our duly authorized agentwould appear in the Court on all
hcarings and will inform the Advocates for appearance when the case is called.

And I /we undersigne

the result of the said case. The adjournment costs whenever ordered by the Court shall be of the

Advocate which he shall reccive and retain himself. :
And | Awe the undersigned do hereby agree that in the event of the whole or part of the fee agreed
by me/us to be paid 1o the Advocate remaining unpaid he shall be entitled to withdraw from the
prosecution of the said case until the same is paid up. The fee sctded 1s only for the above case
and above Court. UWe hereby agree that once the fee is paid. T /we will not.be entitled for the
refund of the same in any case whatsocver. If the case lasts for more than threc years, the
advocate shall be entitied for additional fee cquivalent to half of the ageeed fee forevery addition

three years or part thercof.
/We do hereunto set my four hand to these presents the contents of

IN WITNESS WHEREOF 1
which have been understood by me/us on this _() | day of ge p;t:. 2025

Accepted
A!
P | 0041191

GURINDERIT KAUR
ADVOCATE

C-60, 2™ FLOOR,

SOUTH EXTENTION PART 2 \K%v« KV‘ w)er

NEWDELHI - NV DL e
Signature or thumb impression)

=d do hereby agree not to hold the advocate or his substitute responsible for

64
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